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(3) 79 A, 37 Rffww (2) # AfEse 3P & 3mar w rsafdat
F a7 W QAR F 3R I 97 s3maegs wasr ar et &1 weieer o X gt
gl wRtE e & Aa § gga FfAf cgaaR«s qdaror oft S Fodt g
(4) =91 wfafy aaa Y T anafiat i SAssawa # e wE AR
Foh 3R 3@ AT wREd & geRa Fet gl F aw fr dew RFaat #
e & Awfaw (g 25 wfoera & samer arfass a7l el
(5) 37 RfATw (4) ¥ el AR A ¢ g, av=r wfAfa @Err sfeaw
T ¥ R FY I F AT @ F af I1 3HTeT 94 Fd A« dF, g4 o Y ggar
8, ¥ 3fF adt el |
= 23 gl a7t 3& Aoft 7 3R 3 A5 F Rl q@rr ik Wl et q@wRr vw &
Rete # a1 & @ g7 A I, q¢ & GgFd AT g AR A oFrEen G
wEfa garT sdl R 9 wfEadl & am, 39 W SAvedT F FH A W@ IR
3R 3uF weard @Y ot g Twe BFRY R afeadt F AW AR demar F FA A
™ I
gt &: fagfea, afiden afafason, siv Sdssareor
EEETCILLIE 248 arelt B o S srewreff dar F g B I & 9F -
(vF) Rfawsr 17 # Rfta wor-aT gewga wom;
@) fafaf@a aivor-as sega Fm-
(F) 39 AT US4 IRAR & WEET &, o 38 W 3fAa &,
TafAcarlsr ¥AEd TUEX §eqfed F1 QU7 RAawer gia awonus seras 't A
e gox &,
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(@) I & AAfea el safFa & 39 gFa=y &1 =Non-us,
ki 10y

(1) FeeEs R A @ e B daT FA FT ONON-UF IgAdw A" H
Rafta yux #

25(1)m12¢m$mm§ﬁmﬁaﬁmmmw,
frgfaa wfterd st # a@ # 39 77 @ A w39 T qaiRyfa Rfaas
21, 22 71 23 & 3l AR A T g A W W &, PR wem |

(2) PgRa sl 37 Rffge (1) & Bffe el @ sl a1 s
frgfFaar st # gwar &)1 IR s g F 15 sneweff sweew 7 & at a7 e gl
5 RfgeEe F e PgfEa & P o =t @ & awar 31 W AR
AW F FA0F F A AT 3ereT AT FY A dF, s S ot wge @, fr Feh ik
39d Iafer & frelt off woy oo At o FEA B ¥ PyFaEt @ 9w F Y R
HAFR F1 Forar a7gt gl

26 fgfada wifted el s o ik w9 @9er afdfa & seplee @
Ta g @ @ et w1 A ger wwar ¢ ST IreRer 3R qdqed srEaeee aarn
T B

Woq el W Rl safda @ ggd & a1 A FRUR TeOr F AT §Y awr 3@
TS HT I 7 S |

27- (1) W@ =fFa A, N Bfew 25 (1) F el dar F B @ = g
fFaT S, 39 9g FT FRAHR AT T & BAF q tF af N 35 § *OF aRdan w
T SIe |

woqg g ofed 3@ ug W oar dar & Bl e wEee A1 ITE 9
W TYANT I HEAE AR W A 71§ @Aeaw dar i aikden afr i Feoer F=
YA AT FA A AR & FFaT B

(2) FgRFa wfted @& ot @ St AR R SRR, smeersreer Al
# oRdlem 3af qor aFar §, Swd tw Ree RAfRdse B I, o9 9% & af
oIS 7|

woq aRdleT Fafdr v af § 3 TEt Gers S

(3) afy afdler safr a1 @or a oRden safr & fgla wfed =t 37
gydia @ & aRdlamfisr safda o sroer srawRl &1 gaica 3uer &gt fhar & a1 O veeT
A A FTUT RAEaT W A 3 39 95 W O 3@ w€eafa Far o @, geaafda
frar o wwar ¢ 3R IR 97 @Y fgwa e @ @ Y 3ER A waTSd A 1w
gl
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ICEES
R
HTAT

(4) T aidamtsr safFa @ 37 [RfATw (3) & e gcaafda fFar s ar
Sradh gt AT A IR, FA 9fAFT FT gHeR AL g

Woqg FAPR F Bufa & dar i wonftq 390 | anp AT F sveeut & el
grft |

28 uRdameler =afFa &1 aidiam afr a1 s € ofdan 3Ef™ & 3ea &
frgfaa wited qarr @ mwr awt Fafaa AgiFa & seh, af-
(TF) 3EHT FF 3R 3TEROT FANSITH TAET AT g,
(@) 35 gafaser yafoT #r 1§ @), 3k
(fer) frgfaa wits #1 gamae @ o & aF O AR &
e s sugeEa B
29 (1) o9 a% Fdt AafAa FAad 3Rk @ee fr g F15 Ff@T agafa a
B, W1 FAAR FI§ FROT qare, e a7 w1 RfET  tw IR o AR @ Efr F
T 3! A & Sraelt aafar @ Aifew e A #f 397 39T & F7 93 3qa swead &b, AR
FN§ 8, YA F WA YAUR FT P T AFT-YG & Fhal § A7 37 Fard fagiFa
s a1 5w Afca a8 qarr wiga Rl ser st qarr wwrea i S awdt &
Woq ¥ FAAR A A qlead GATCT A AT FEHAT § AR Far fr @l gala
W gg guifeyfa afew Y 3afd & fav ar 39+t 3afT & foav [T sEfr @ aifew e
AE A 37T A A FH 93, AU Ia4 AR Hed A, FS @, YFUNT F |WE gAURA FT
AT I FT FhaR TN,
wWeq ¥% IR 5 gfFa ofted o1 swiwa fftse #1% s afeerd @&
FAA F AN 5w AfEgw F e AT & [ar a0 sdempa w01 @@ &1 Aty weR
& IYAT 9 AT FX, HGHFA FT THa
wWeq 98 ¢t B St 1 Fe e B, @6l 3@ Rfaww & sueew 3@ woang
Rfr & swawut & sreher @ ghh
(2) FY W@ FED A g A 37 AEIF (1) F ea9id a7 3mar @, fw sft
AT F§ FROT Fard e, fAagera wisdr ar 39 fRfags (1) & At @ s oftsd
TERT A1 W REH # FHAD Err AR AiRw R a1 Aftw A 3@ F1 dae ik
Hed F WA FF FATCT H ST FH §, W Afew A 3@ wF @w @eh sk 3w
Rffs (1) & Regs! RY A 39w smaegs aRadat & @ oy g
30- (1) Rfaw#@ 29 # el a0 & @1 g o RfaTw 29 & srqaR fear
et Ferarlt &1 @mraE gard A g o9 aF PgfEa st a1 aF qEn 5w e
wiftga Rt e WRsR garT 3@ FHeR  # s nitedt EiReeeer,
AT FFR A F PR FT ol ¢, I
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(vh) FFA P RfARse 3™ § Y [ it dar =S § @Y a7 @ 3k 77
:ﬂaﬁrmagég’r:
(@) FFHE AarA Fr R gefdr 3/ 31 R 3w gIRcT &1 &AER @), I a% %
& YA HT A 7 e Sy A1 Ef¥eT AR A 8 o
(M=) =7 gaTea R @ o AfRfAfET FY SR |
31-(1) 9% Aot & 9t & T qus-gu« Avear g @ JrEE
Wog A5 A1 A @ 39 A wlTa 15 e afted Bdr & gwar @ A
faftse Aol & gt fr SAvear wE wEET Fee F @Y @1 3EE sFEEE A vR@F F Pe oA
FHSA & WAF & oA IAIT-39T AR
S |
(2) FeY Aol & gl H Avear W FNaR a1 F RAF ¥ @uRa f e Hwe
wea fafia fgfEa & 7 @ 3k IR o ¥ 3w @fea @ & e # fgFa & S
@ 38 wA W, B A aw fAgFa F amyw F W@ X g, suia fr sl
qﬁ-
(t) AT ot FY N IFaAl A RER SAssar I gelt S 99T & gHY
IauRa & 3R egar g # sfeaf@a o
@) Tty En PgFd 7Y T fFa f R SAvear @ gt St 3w
Ug W I 8, s 378 weleera fRar e
() Stet PgfRFaa oF & Aol F e § Reiw #t weafa sk @ ot =
& YFR & A v g@ Sqvoar RfIw 23 F AR wfFaat F aw @ FAag
FF JTUTRT T AR :
Wog 8 AR 5 W FHARE A1 S oo R F wAE @ § sk el e
# a1 F AT AFer FAr @, WER SAsadr a@l gl St ToT WHR & 3t 3a& 7o
femr & @ @ a1 @ @
T AT ddeT §ATd
32- (1) da1 # R A0t § wafFadl #t sqaea Jaaae T g S &S gERr
W & qEgAled § FAT-HT W HauRa fmar s |
(2) T FAEE S @Y ot fRar o, 9g ¥ wEeew d AN gRIAE A SgAdA
ada 3ERT HI :
Wod AT AWl A A @ a1 59 Afded sfgpa wfied qarr s=a ariFes
dd=T T ST AT B
(3) 5T d&F A IeAYT gy 7 &, G W Iaa BEARRIT §3 IF, @US A, HT
A ¥ AR A RBY 1 geea At & aeen e R smem |
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33- (1) FHAIH F affF gagfy wuReawr 3w RfAEw (2) F
3EUT F HTAR FAAR F ddaddad K & 7§ X § & J¥M, F9 gF Afir Jaagiy
IeRafAE FEAE & T AR T 7§ 81 A7 q8Tar A% W T B

(2 W wft IR #, Gad Jaagiy gdaer gomelt ¥ erEr R
FAR AE F Ao Raw ;1 37 @), 39 A% F www REw # daagiy
wdigpa & S |

(3) afx wdidlem afr o S A ¥ word WS Ay A, JawWEy F
fT aa aF aorar 7t A TR S9 aw fr AgFT el s AR )

(4) W FHAIR A, A FEURT I, Jeqq Faeh g A7 s gER A B
I FH W WA & FROT 348 § T @1 8, daagiy 1 Raiw agaqer amer g1
SE 3T X g A A Ay A0 AT F vASend F@ A S

34- (1) frdt FATlt F1 qarar VF IR T A AT q9 aF AE @
SR 9 aF F AgRFa wited w1 g7 e @ 9 F 3§ aewar ik
It wWafeawr dRgar & & Far B, 3@eT s AR TR walwees d 9w
I R 9 aF IFART AcIASST AT oF HT & A |

(2) g&aTar NF F AT Fw AT F gaaRe ¥ @, 39 RAw &
8F wdadt ww af fr aRT Tt fr wRFew ik 3uF scwaRka aRss sfREd
@ErT & 7 FF wrEaed RAE o fem fFar e |

(3) IR wEARF IR FA F Raw & AT I@F @ FHEAH A}
ING-07  deile Far 9@ @ 3@ Reg  Iqumfas FEaAEr IEs #
W 1 38 AafFed Far S @Y 0 FREEY / ST &1 9RuE @ & e €
IdRe & FFaey A RAfgy fFar amam W A & 9eurd 3IReEw fY T
FrafRal a1 FlY 3= ST & RERrEdaT | &1 W ETaRE W FE T A 9S9m)

(4) g witelt a1 3@ @ffca dfea I a=w TSR eERE
W W& T FAIMAT F AFRA A I8 QAR a=a A e F yfaasd aenw
FOM & F7T 30T FF AT @ § AW 98 SETARIF IR FIA T gheR gl TF |

(5) sier Pl FAA AN, OF FWARF TR FA Hf7r egAfa T &
TE A, dE H ¥ IR FA W FFATT & & T, @ IHH AdA FlEACUIS 8B,
IF, @3 A, AT Y ¥ IR H o goera At & sqan i fear smem |

35- HI$ FAAN S TF AE A1 3HX JWF A TFd g W ST W@ @ Adq
& 80 YfaRrd % HAF T dda U FT ghaR 0N, TG 3§ LI & dda HqAT & |
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Jrforatyar r
I 9T
F W

i fagea

I 3k
wfto® dar

36- e el FeElt Y Al & @ a1 U YR W FUETYeA

X v € HT F A A1 HAF Ieer-reT g6l o ga wa F Qv fgFa w1
ol g1 T A A 3FHT ddd e IR ¥ RfegfAa g -

(F) W1 IoUAA Ad4 @R T€ FHeR BT, I IEH AGFT Faa
TF g 9 W TEdl, 37 9 W 3T YRVIAGR F HROT AR fFAT 31 dhar g1

(@) ¥AF 3T g ¥ AT 97 @ ARG a7 eRa F qHaT ¥
St faorer fauiRa &, O el o oo F 39F IgEfaa daw F (g IR F
AT F BIFH) AT F 3RS T g

(M) IR TF I FWF g F WY YW AT THR Hed @ o a8
W gfawT A1 THR Hed meRa Fon, G Ao Fuita & afra @ s
weft el & ww yfasT AR FHR Hedl F FO AT @ AfAF A g

weq 39 fafas & ale A% afoRea ofefs @& amrat &
ITAFT 7 gon e v @ 30w U F1 FEAR ga w A A vE Aw @
F g W AFG A Od Ig 9™ At A7 @ 30F F 3 A yfalkead
aRsfAF g 7 g

T Jrs-Rar fagiea 3 dar fagfea amer

37-9g "M F FAAN 58 ¥ HY WY T FA W g gom Ak wE w
FT FHAR 60 a¥ i Y Yrod FA W JaT fAgea ghm :

e A ¥ Pgiea w1 Reld 7 & gt R a1 39F A 9saT §
@ a1 fagfea &1 Rate A F1 Afeaw e ghm:

38-(1)ﬁﬁw37ﬁﬁmﬁm$m§aaﬁﬁgﬁamﬂmm
g Rl w1 (AR 9 Fafa @ @1 seurh) S wewR a @, afew
&FY FIE FROT A R 39F qa a§ F A GI°T FAF F IRA 3qF Jar
fAged g1 1 IdaT FT FhAT T TAT FHAR 45 a¥ A A doT F A F
TeAT. A1 IO i ad iy IEE Far g F A F weArd R st woa s
yoR FgfFa mitsd # Aftw 3 W@eeT ¥ darfaged & wwar ¢

(2) W Afew A 3™ Hiw #AwT @ -
R

() ¥ el Foarl f g af Ay Ay gIed FW AR F aedr R
ft gy W aw & Rar ar aFad w9 A w1 ARW dF qed @ar
fagfea frar o1 whar @ 3R 39 YR Aa1 fAged @7 W FHAR Furieyfa Atw
# Iafr F A a1 sah Iafyr F v Sasd safr & dur Aty &a 7 @ F9
U3, A daa AR oed A, IR FE A, W T F 7@ IvA Far Aghea F e
Y& TEIOT FT @I @), Yafy F aa YaRIy A FT gHaR g, 1
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@) FgfFa wfted R wad @ Rer R R & a1 sdaea a0 osEfer @
AT & W, FAIR § AT & s # vl aR®a &1 sporarer Fwar & ardan 7 Rar dar
fgea gt A gAY & FHaT ¥

wWeqg IF IR F W FHAAd @ Gud Reg spafas FREd femeda ar
Feard 81, foar ar 3Fa aftw aft werrd g S fgfFa wted Enr 3@ Wer w0 o
T &Y, W Bl e srqarafas Fad 1 g & 3w Afw fr safr f gt & q@
7% gRa frar s &F 3@ v 7@ R @

weq 8 o & sufafaasr (1) & arher el weferdl g o ar & o afew ot
wWieew aa1 fagfea 6 #er 1 7% ), Ay wftwd f seafa & fer s@F @R aww 7@
$r S |

(2) a1 fgfeq foe 3R e dar Mgfea o, IRk 1% &, W@ =D« @
ATHATEY HEAT 3414/302-170 TA-72 feetir 5 Fams, 1972 @my fafya & 3k W& el s
FHAH F. A IS AT F ATeUal F AR FAR §FR T 8 AN AN FarfAged & A7 3w
e & arfer dafagea @9 f WS e f 97 a1 Iqwfa § 9, guora @AEAEr F
3qeeul & FTER IR el T g 47 AR 3Ty g

weq 8l 39 37 Rfaww § Mfdse % Fad 5w fffas & s w@eor @ @
e & 1 3@ Ve § J1 Pged @R A sepwfy & I, IE FyglEa wRed 3@ e ik
3w (Igd)), AR FE &, & wAeend uw af A a1 W ol Y, Sud 9 dar Fwar AR
g 39 IAgyar F AT RAT® dF a1 Wdl, 54 o it w @, wfANFT dar 1 amr
FiHd FX qFar ¢

wedwtor (1) Rfaww (1) & sl Agfea nfesdr @1 [freas S Gl s
¥ a1 g @ # dam #ir Swr B @A Rfafie o I oh B SS9 o3Ea
WRFR F @1 F AF Ra F a1 o & Ra F vl @ freg swe el 9@ @ @ 9w ey
TE T ST fF ey # AFRd I F Ra # @ A a1d F Ieadw wEr AT B

(F) I8 AU F F 337 F F FA FiEd ¥ 3@ AfEw § aefle dafaged @
ﬁﬁmmﬁm?%ﬁ/ﬁ%ﬂmmﬂﬁ,ﬁgﬁ?mm#mﬁﬂamﬁ
A 9 AR # g 3R suA Rl 919 #1 38 Y At e s & sww Aeafaf@a
Rl 919 W 30 yoR fAaR &1 vafsa ghn :

(@) et FHAd F P @RE IR TR f} FAT RE IR H qF ;oA
A a1 7w w7 F Faed IR | Bl ug | wEeafa 7 9@ F 9@
#1 3af § grafeua w15 yRAfEe; O

(@) #E W gfafte Gad RBeg FE e farefa &), sad yRfte & arr-am
IR W A AR frar s, an
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(1) 3caT W Wasar Jftse yATA, 1985 & 3relled a1fda aashar s fir F$
Raxe |

(3) W 9AF ATy & N & Ig AT FRAW F ag AFRd F A1 [AIA F Fa F fFaw
T B

(4) vg "FgFa TRE #T el WatE A PR e dar A R W @ w
frafaa fgfFa s@ # ofFT & e I Rgeaes i st wiEd & A I a1 97 J9@0
e g @R, 3 ug "aEEH WA #1 a@ 3 ghm dwr F JafAged @ a =T @
geafeua gaeoa et & Rar e

(5) PgfFa wited &1 W@ vAF ey WA 3w Rfasw & sofRfas (1) & g
Wed® & It et Fal @ aoeer dar fgfea g andam A T @, IEE I W &
AT & IWee § W] ENN, Wed I e SR @ & faetier & wowld Weag FAAN WeHE
¥ 3R 3Fd IR F 9 AT ¥ 3UA UG F Fdedl FT UTAA HIAT ¢ A 3THH F 5 aLT
¥ g gU off % a7 3u% (@ da1 fagea & mn, v wHgw S |

39- (1) (v) 3w suRfaaw & @us () & 3vaeel & Il @ gu faorw &1 #§ Yo 3k
FHAN T FT gFER 7E1 g, g a8 IuREE (@) # sPaRa da1 Fged wmwr w7 I qar
FHGR BN | fagfea

@) T FHAAR ST HAYS Feal WU TR VAT H TsT WHR FT FAAN T
2 3k Swa e i a1 F1 [eed AT ), awERYy TEAT 3414/302-170 UA-72,
el 5 Fa1$, 1972. & Ivuieaara duer AR Qa1 fgea aner F1 gFeR g |

(2) 39 FH (1) F 3yt W S gfaka woma s Fear :15 w9 (G @
FHAR ot aFAfAT § S HAYE FoWe TSR Usdd H Tod WHR A Jar # W )
fArafaf@a a1 Agfa amr 1 gher e

(v) guifeyfa waEr #fasa @A a1 aweg afasy @A,

@) 39ee Werm fRfagw, 1972; a1 guId &R Al F & anp @ @,
FAAR 39e= (I=gdN);

(fer) TS e A, 1976 & arefleT 7 ey,

(AR) T F AR I T F v af # & fger aRas o,

(97) JAfAged F THAT 3 Al F T F IUA W ANH I & AT freew
uiai® o, afy a8 3@ &1 #1831 FFR 7 F:;

(B:) N5 3T oner AN I @R FHI-gAT W E&Fga FE I

HIT A9 - Gl FEeed fAEA

40- A F1 g FUFR F w7 H 7€ A 1 wFan F AT A FAIFATIR
¥ FT A @, A Rl ot yeR ft ot adiga w9, 3w S W 3w
& F 3w, 38 Wiga F& & Qv 3ftga nftwd § gi@a 8
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g Figd F &

o8 wpfa

9 c

ITHIA H IR &
A Fa A
gfFafaa &
TN FT FAST

9

el & ek

o ¥ a9y

9

o A gAINCT
W 3YE X q9H

S o

AHTEAF TN

9

41 - o Fad YA W& Aol A S A B gAIRT
F TRIA 3T ¥ I I HqIRYT T F FeER FHSAT S
qhaT g1

42 F W AR F g wWea a@ #qoawet G
FEMaR IT IEaTdl & HROT JaT § Je=gd fhar S a1 gerr S
g Ak Wl oft & uoegfa A A9 ¥ R F Rele w wufa
T U3, AT EF WO & FEew A S Raelw sw
faammefier ar sreeara @ -

43- 3=gyT FfAgfFa w0 F 3feaf@a 3uary & Raw dar
fgfea & Reiw & amer & @ A o @ fBew F15 o o
¥ W wftert qarr wiefa it o1 wwdt § O a1 oilReT w1

44 IR I1 37T ATGAT o IgEr F G et F el
IR W oRfFfaat & O a2 RAfta N, gf a1 g &) Teor
A & AT & URFEH & I1 3= & gFafaa v o g&ar &

45- F=ggT T Iydfeud & Rvy W RfAgAmEe & srefle
et st gvR A g Al T PR A FA F ATHA AT 3AS
Yy TFa T ST dEA

46- N FAYN N A W g, WA TS Hr qd
Tl gca FY faar } Far 7@t Fon IR T B e
FAFR FM |

47- (1) frelt FATd T TA ¥ TUW AR ST FHAT 8, IR
&H MO @A & BT & QW1 FEET O qF A |

(2) el Foarl A @A gL A FAIRT F 9@ T |
W A9H g F TeAF JRA A Jeaw fFar amar iR & @
9T 9" AT dFfeusd § A1 AfAad |

(3) 3R 3 W e IR § A FHAI W R
¥, 9 9F 39 TUA F AT W@ @ AE W W IgEd M 5 |
Rl Ftar 1 amder Rar s, 3g& | wgt 9= 3R AT srear
o F gheR gEN fhed oW OF dE YA Ug T FEANR TGO A
X, g6 Fad Gl adel A

48 - @ FEN, S T W @, 3W T @ qW W
wied # aq- Afa & B Wgfa o f gwfta & @ 7@
W 9w FAE AT qFHAT ¢

49- FE FHUN TH FAvN a¥ # 14 R & 3enfas $ir 3k
Pl o & ax F fOw @ Afw 6 e A wFRAE TR =
gHER BN, W G FE FAAR A6 Felost a¥ & R forw
# {1 A FREAR FEOT FX Al F21 FEIPia & qren AFRT Iraa
fFeaR sufas swRtas ot el F aFar ¥
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IMHTAF I
kI gt F
S &1 f@ay

50-3mHfeas g3t fhdll e ot & Wy Ao @@ fr S sk
FAsT a¥ Y AT W I & A} |

51 (1) ¥ FHar 9w W I RfagaEed anp @d § 398 w
sl @ 1§ AT F TINES AT A W F oI Afod FOm:
o

(F) 5« 3@ HAT T F For AT v A Rer g se ar amar
et oE AT e T g S |

@ i gt A Afwaw AW AN W F TR A WHAFa ;A T9,
dea e @ 30w o gt
(2) sfsta @t A o Teafaf@a §fa & Hir s -

(TF) 94F Faost a9 A ¥ AF FAAN F T a@ & 31 e v 3fa gf
S F1 S| gfaad geelt Serad Fr 16 Rer #r ik gl Jar$ # 15 R
&1 TE AT gl |

@) vuH & A% A HEAW F 3eqd F T o F 30 & A@E A oAy F
59 U4 F WY AT R e &F F@ el oEt Ik 3w o Aw #r
Fafer & sram & S At g 180 R @ wfwaw dar @ wfaw o gl

() X FAT A ger F AN FAE, 1978 B AT IWH WA HAT raw
TAT @Y, TAH T AE H AW F g 9 FEqOr FAvsy A F AT 2-1/2 e
#Y T W, IHYUITH Y ACEAT T FI&, AT g

(TR) e F§ FHAH Fd & A A @l F swmaRer o A T A o A
EYRYT B2 & 1/10 (FFeg 3 & 3w 15 f&e) mamaht ©: Ae A 3@y
# FH FJAT N

(ai@) frelt & A F afr K el FHFAd A a1 FAglea, @ g @
fFdft FRor @ da1 B3 &, A Fufa F s oA F71 o FERSE Uiy
39dFd @os (AieT) /AT @os (AR) F qa$ 7 HfF § frar S |

52 frdlt FAAd A 9 FEQOT JaT FA A AFAAT FRT F AT For
e T e R g N d e F M R @ U
gdla Y a1 A F TIREd T Fr T ¥ FAGT P 3R FA v I A
¥ o 7o e F AT wfHa agt Hr S |

weq 39 Rfaww & sfa ¢ o a9 a w@ipfa &t A @A s=
a% F g WRAEH F1 9g FAYE F g 9 5 FHAAd gedr fr g
W 3 W a9H AT FA|

53 (1) siet 39 fafagemaeh & sl FE g e @ g gt FAad
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In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is

leased to publish the following English translation of the notification no. 3715/XXX-2-1981, dated June 19, 1981

NO. 37 5/XXX-2-1981
Dated Lucknow, June 19, 1981
In exercise of the powers conferred by section 45 (2) (c) of the Road Transport Corporations Act, 1950

(Central Act 64 of 1950) and in supersession of all existing Regulations or orders on the subject, the Uttar

pradesh State Road Transport Corporation, with the previous sanction of the State Government, makes and the

State Government is pleased to publish in the officeal Gazette, the following Regulations regulating the

recruitment and the conditions of service of the persons appointed to the Uttar Pradesh State Road Transport

Corporation Employees (other than Officers) Service:

Short Title and
commencement.

Applicability

Status of
service

Option by the
employees of
the erstwhile
Government
Roadways
Department and
other employees

THE UTTAR PRADESH STATE ROADE TRANSPORT CORPORATION
EMPLOYEES (OTHER THAN OFFICERS) SERVICE
REGULATION 1981
PART I-HGENERAL

1 (1) These Regulations may be called the Uttar pradesh Road Transport Corporation Employees
(Other than Officers Service Regulation,1981.

(2) They shall come into force with effect from the date of thoer publication in the offical Gazette.

2. These Regulations shall apply to all the employees (other than Officers) except those who are
working-

(i) on deputation
(ii) on contract
(iii) as part-time:

Provided that Regulation 4 shall apply to persons who were in the service of the State Government
in the U.P. Government Roadways Department and were placed on deputation with the Corporation on
terms of G.O. no. 3414/302-170-N-72, dated July 5, 1972.

Note - Persons working on deputation shall be governed by the rules, regulations etc. of their
parent department and those on contract shall be governed by the terms and conditions of the contract.

3. The Uttar pradesh State Transport Department Employees (Other than Officer) Service is a
Group 'C'; and 'D' service

4. (1) (i) Persons who were the employees of the State Government in the erstwhile U.P.
Government Roadways Department shall within one month of the commencement of these regulation,
inform the appointing authority or such other authority as the General Manager may in this behalf appoint
whether or not they want to opt for the service of the Corporation.

(ii) If such persons opt for the service Corporation, the terms and conditions of their service shall
subject to the provisions of the G.o. no. 3414/302-170-N, dated July 5,1972 be governed by these
regulation.

NoteCopy of the G.O. 13 Annexure 'A’

(iii) If such persons do not or fail to opt for the service of the Corporation, their service may be
liable to be terminated by the State Government on the ground of the abolition or non-availability of the
post on the principle of last come first go.

2. (i) Existing employees, who are not covered by sub-regulation (1) or those who are not exempted
under Regulation 2, shall within one month of the commencement of these regulations, inform the
appointing authority or such authority as the General manager may in this behalf appoint whether or not
they want to be governed by these regulations

(ii) If they opt or fail to exercise their option for being governed by these regulations their terms and
conditions of appointment, so far as they are inconsistent with these regulations, shall stand rescinded:

1



Provided that, in respect of workmen where any of the provisions of these regulations is
less favourable than the provisions of the U.P. Industerial Disputes Act. 1947, the payment of
wages Act, 1936, the Minimum wages Act, 1948, the Factories Act, 1948, or of any other Act
applicable to them, the provisions of such Act. shall apply.

(iii) If such persons do not opt for being governed by these regulations their services may
be terminated in accordance with the terms of their appointment.

5. (1) Subject to the previous sanctions of the Government, the Corporation may, under
the authority of the resolution of the Board, amend these regulations by way of addition,
alteration or delteration Such amendments shall be notified to the employees cither by circulation
or publication on the notice board of the Corporation or in any other manner decided upon by
the Board.

(2) Any irregularity or accidental omission in notifying an amendment shall, however, not
invalidate such amendment.

6. Where the Board is satisfied that the operation of any regulation relating to the
conditions of service causes undue hardship in any particular case, it may not with standing
anything contained in these regulations but with the previous sanction of the Government,
dispense with or relax the requirements of that regulation to such extent and subject to such
conditions as it may consider necessary for dealing with the case in a just and equitable
manner or in the interest of the Corporation.

7. The power ot interpret the Regulations shall vest in the Corporation In case of dispute
or doubt, the matter shall be referred to the to the Government whose decision shall be final.

8. (1) The classification of posits in the Corporation for purposes of appointment control and
discipline shall broadly be as mentioned in Annexure 'B'

(2) The Board may, however, change the classification in respect of any particular class or
classes or posts.
9. In these Regulations, unless there is anything repugnant in the subject or context-

(i) "Act" means the Road Transport Corporating act, 1950 (Central Act 64 of 1950);

(ii) "Appointing Authority" means the Board or an officer authorised by the Board to
make appointment;

(iii) "Board" means the Board of Directors of the Corporation;

(iv) "Chairman" means the Chairman of the Board;

(v) "Citizen of India" means a person who is or is deemed to be a citizen of India under
Part Il of Constitution:

(vi) "Competent Authority" means the Board or and authority who is competent to
exercise any or all of the powers under these regulations or on whom powers in respect of any
or all the powers have been delegated by the Board;

(vii) "Compensatory Allowance" means an allowance granted to meet personal
expenditure necessiated by the special circumstances in wich duty is performed it incluces
travelling allowance;

(viii) "Constititution" means Constitution of India;

(ix) "Continuous Service" means the uninterrupted service and includes service which
may be interrupted merely on account of siskness, or authorised leave, or an accident or a
strike which is not illegal, or a lock-out or a cessation f work which is not due to any fault on
the part of the employee; Provided that a workman, who, during a period or 12 calenear months,
has actually worked in an estabishment for not less than 240 days shall be deemed to have
completed one year of continuous service;

(x) "Corporation" means the Uttar Pradesh State Road Transport Corporation;
2
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(xi) "daily allowance" means an allowance granted to a member who is on tour duty away from
his headquarters;
(xii) "duty" includes-

(a) service as a probationer or apprentice provided that except as otherwise provided in the
special rules or regulation applicable to an appointment or service, such service is followed by regular
appointment;

(b) joining time;
(c) extra leave on average pay granted to an employee undergoing treatment at an antirabic
treatment center;
(d) any period declared as 'duty’ by the Competent Authority.
(xiii) "employee" means an employee of the Corporation to whom these regulation apply;
(xiv) "family" of an employee means and includes
(a) wife or husband, as the case may be;
(b) legitimate children, step children or legally adopted chilldren residing and wholly dependent

on him;
(c) parents, unmarried or widowed sisters or brothers residing with and wholly dependent upon
him;
(xv) "Financial handbook”" means a Financial Handbook issued under the authority of the State
Government;
(xvi) "General manager" means the General manager of the Corporation;
(xvii) "Government" or "State Government" means the Government of Uttar Pradesh.
(xviii) "honorarium" means a recurring or non-recurring payment granted to any employee form the

funds of Corporation as remuneration for a special work of an occasional charater or continuous nature,
undertaken in addition to his normal work;

(xix) "joining time" means the time allowed to an a employee to join a new post or to travel to a
station to which he is posted;

(xx) "member of the service" means a regular employee appointed in accordance with these
regulations or in accordance with the procedure preseribed prior to the commencement or these regulations to
a post in the service;

(xxi) "part time employee" means an employee who is employed for work on less than six hours
daily;
(xxii) "pay" means amount drawn monthly by an employee as-

(a) basic pay sanctioned for the post;

(b) technical pay, special pay and personal pay; and

(c) any other emoluments or allowances which may be specially classed as pay be the
Corportion; but does not include daily allowance, bonus, travelling allowance, over time or other such
allowances;
(xxiii) "personal pay" means additional pay granted to an employee-

(a) to save him from a loss of substantive pay in respect of a permanent post other than a

tenure post due to a revision of pay or to any reduction of such substantive pay otherwise than as a
disciplinary measures;or

(b) in execptional circumstances, or other personal consideration;
(xxiv) "presumptive pay" of a post when used with reference to any particular member or service,
means the pay to which he would be entitled, if he held the post substantively and were performing its duties;
but it does not include special pay unless the member of service performs or dischages the work of
persponsibility, or is expos exposed to the unhealthy conditions in consideration of which the special pay was
sanctlioned;
(xxv) "Probationer" means a person who is appointed as regula employee for the first time on any
post in the Corporation;



(xxvi) "Regulations"” means the U.P.State Road Transport Corporation Employees (Other
than Officers) Service Regulations, 1981;

(xxvii) "regular appointment”" means an appointment, not being an ad hoc appointment, on a
post included in the service made after selection in accordance wiht theese Regulation or in
accordance with procedure prescribed by the Corporation or the Competent Authority prior to the
commencement of these Regulations;

(xxviii) "regular employee"-

(a) in respect of workmen means an employee who has satisfactorily completed a
period of probation or extended period of probation as the case may be; and

(b) in respect of may other employee means a person whose engagement is
terminable on three months notice orpay in lieu there of or a person who has been made regular
by the order of the competent authority against a sanctioned post under the Corporation without
limit of time.

(xxix) "Service" mean the U.P. State Road Transport Corportion Employees (other than
Officers) service;

(xxx) "special pay" means an addition of the nature of pay to the emoluments of a
post or of a member of seveice granted in consideration

(a) the specially arduous nature of the duties; or

(b) a specific addition to the work or responsibility;

(xxxi) "subsistance allowance" means a monthly grant made to an employee who is not
in' receipt of pay or leave salary;

(xxxii) "substantive pay" means the pay (other than special pay, personal pay) or
emoluments classed as pay by the Corporation to wich an employee is entitled on account of a
post to which he has been appointed substantively or by reasons of his substantive postion in a
cadre;

(xxxiii) "temporary employee-"

(a) in respect of 'workman' means a person engaged for a work job which is of
an essentially temporary character, or who is engaged temporarily as an additionla workman in
connection with work/job of a permenent character; provided he has not been in continuous
employment for three months;

(b) in respect of any other person means an employee who has been employed
temporarily in or against a permanent or temporary post and whose appointment is terminable on
one month's notice or pay in lieu thereof in accordance with the terms of appointment;-

(xxxiv) "time scale of pay" means pay which, subjecxt to any conditions prescribed in
these Regulations, rises by periodical increments from a minimum to a maximum in the time scale;
(xxxv) "Workman" means a prerson (including an Apperentice) employed in any

industrial establishment to do any skilled or unskilled manual, supervisory, teachnical or clercial
work for hire or reward whether the terms of employment be express or implied but does not
include any person.

(a) Who is employed in a managerial or administrative eapacity;or

(b) Who being employed in a supervisory capacity, draws wages exceeding five
hundred rupees per mensem or exercises, either by the nature of his duties attached to
the office or by reason of the powers vested in him, functions mainly of a managerial nature;

(xxxvi) "year of recruitment" means a period of twelve months commencing from
first day of July of a calendar year.
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PART II-CADRE

10. (1) Subject to such directions as may be given by the State Government, the power to
create posts shall vist in the Board or in any other authority to whom power in this behalf
my be delegated by the Board.

Note: A list of posts existing at the time of commencement of these regulations is given in
Annexure 'C'.

(1) The strength of the service and of each category of posts therin shall be such as may
be determined by the Board or any other authority, referred to in sub-regulation (i):

Provided that the Board or any other authority, referred to in subregulation (1) may abolish
or hold in abeyance any vacant post without thereby entitling any person to compensation;
Provided further that if any post falls vacant, the same shall, Subject to the provisions in the
first proviso, be filled at the earliest.

PART Ill RECRUIMENT

11. (1) Recruitment to various categories of posts in the service shall be made from one or
more of the following sources as decided by the Board from time to time:-

(a) by direct recruitment;

(b) by promotion from amongest Corporation employees as have put in at least 3 years
service in the nest lower post throuth a departmental test or interview in any other manner
prescribed by the Board from time to time;

(c) by deputation or on contract.

(2) notwithstanding anything contained in sub-regulation (1) the recruitment may be made
from any other source approved by the Board. (3) Subject to such direction as may be given
by the Board, employees possessing requisite qualifications shall also be entitled to compete
in direct recruitment.

12. Reservation or candidates belonging to scheuled Castes, scheduled Tribes and other
categories shall be made in accordance with the orders of the Government issued from time
to time in regard to reservation in Government service

PART IV-QUALIFICATIONS

13. A condidate for direct recruitment to a post in the service must be;

(a) A citizen of india; or

(b) A Tibetan refgugee who came over to India before the 1st january, 1962, with the
intenation of permanently settling in India; or

(c) A person of Indian origin who has migrated from Pakistan Burma, Ceylon or any of the
East African countries of Kenya, Uganda and the United Republic of Tanzania (formerly
Tanganyika and Zanzibar) with the intention of permanent settling in India.

Provided that a candidate belonging to category (b) or (c) above must be a person in

whose favour a certificate of eligibility has been issued by the State Government

Provided further that a candidate belonging to category (b) will also be required to
obtain a certificate of eligibility granted by the Deputy Inspector-General of Police,
Intelligence Branch, Uttar Pradesh:

Provided also that if a candidate belongs to category (c) above, no certificate of
eligibility will be issued for a period of more than one year and the retention of such a
candidate in service beyond a period of one year, shall be subject to his acquiring Indian
citizenship.



NOTE A candidate in whose case a certificate of eligibility is necessary but the same has neither
been issued nor refused, may be admitted to an examination or interview and he may, also be
provisionally appointed subject to the necessary certificate being obtained by him or issued in his favour.

14. (1) A candidate for direct recruitment to any category of post in the service must have attained
the age of 18 years and must not have attained the age of more than 28 years on january 1 of the year
of recruitment, if the vacancies are advertised or notified during the period January 1 and June 30 and
on July 1, if the vacancies are advertised/ notified during the period July 1 to December 31:

Provided that the upper age limit in the case of candidates belonging to the Scheduled Castes,
Scheduled Tribes and such other categories as may be notified by the Government from time shall be
greater by such rhumber of years as may be specified: Provided further that, in the case of candidates,
already working in the Corporation, the upper age limit shall be greater by five years:

Provided also that the Corporation may relax the upper age limit in respect of a candidate or class of
candidates and in respect of any post or category of posts if they consider it necessary for fair dealing
or in the interest of the Corporation.

(2) A person shall at Ithe time of his initial appointment produce certificate of having passed High
School examination or any other equivalent or higher first public examination as proof of age. Where a
candidate has not passed any such examination or, for reasons beyond his control, it is not possible to
produce such certificate, he shall produce other proof of age to the satisfaction of the appointing
authority.

(3) Date of birth of an employee recorded in the certificate of examination, referred to in sub-
regulation(2), or, where an employee has not passed any such examination, the date of birth or age
recorded in his service book at the time of his entry into service shall be deemed to be his correct date
of birth or age as the case may be and no application or representation for correction of the date of
birth or age shall be entertained in any circumstance whatever

15. The character of a candidate for recruitment to the service must be such as to render him suitabla
in all respect for employment in the service. He shall produce a certificate of good character from :-

(i) the Proctor or the Principal Officer of the University, College, School or Institution, as the case
may be, in which he last studied, and

(ii) two responsible officers, not being relations, who are well acquainted with him in his private life:

Provided that the appointing authority may make further enquiries regarding the character and
antecedents of acandidate in such manner and from such authorities asmay be considered necessary.

NOTE- A person dismissed by the Union Government or State Government, or by a Local Authority
or a Corporation or Body, owned or controlled by the Union Government or a State Government shall be
ineligible for Appointment to any post in the Service. Persons convicted of an offence involving moral
turpitude shall also be ineligible.

16. A male candidate who has more than one wife living or a female candidate who has married
a man already having a wife living shall not be eligible for appointment to a post in the service:

Provided that, subject to any general or special orders of the Government on the subject, the

Corporation may, if satisfied that their exist special grounds for doing so, exempt any person from the
operation of this regulation.
17. (1) No candidate shall be appointed to a post in the service unless he be in good mental and bodly
health and free from any physical defect likely to interfere with the performance of duties. Before a
candidate is finally approved for appointment, he shall be required to produce a medical certificate of
fitness, in the form prescribed in Annexure 'D' from the Chief Medical Officer, nominated or approved by
the Corporation.
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(2) A person, appointed to the post of driver, will be require to undergo medical
fest, particularly vision test, every year or at such intervals as may be prescribed by the
General Manager from time to time.

3) The service of a person who fails to pass the fitness test, referred to in the
sub-regulation(2), may be dispensed with:

Provided that the persons, whose services are so dispensed with may in the
discretion of the Corporation, be offered alternative job.

18. Subject to the directions of the Board, the minimum essential academic
qualifications, preferential qualifications and experience shall be such as may be
prescribed by the appointing authority.

PART V-PROCEDURE FOR RECRUITMENT

19. The appointing authority shall determine the number of vacancies to be filled
during the course of the year as also the number of vacancies to be reserved for
candidate belonging to Scheduled Castes, Scheduled Tribes and other categories under
Regulation 12. The vacancies, to be filled by direct recuitment, shall be notified to the
Employment Exchange, in accordance with the rules or orders in force at the time of
recruitment, and shall also be advertised in the leading newspapers. The vacancies may
also be notified in any other manner decided upon by the appointing authority.

20. (1) For the purposes of direct recruitment, the appointing authority shall
constitute a Selection Committee comporising not less that three members.

(2) The Selection Committee shall scrutinize the applications and require the
eligible candidates to appear in the competitive examination/Trade test and/or an intervies
as the appointing authority may decide.

NOTE-The syllabus for competitive examination shall be such as may be prescribed
by the appointing authority from time to time.

(3) The Selection Committee shall, having regard to the need of securing due
representation of the candidates belonging to the Scheduled Castes, Scheduled Tribes
and other categories in accordance with Regulation 12 call for interview such number of
candidates as they consider proper.

(4) The Selection Committee shall prepare a list of selected candidates in order of
their proficiency as disclosed by the aggregate of marks obtained by them in the written
test/Trade test and/or intervies. If two or more candidates obtain equal marks, the person
getting higher marks in the written test/trade test shall be placed higher and, where the
selection is made on the basis of interview only, the person older in age shall be placed
higher. The number of names in the list shall be larger (but not larger by more that 5
percent) than the number of vacancies. The Selection Committce shall forward the list to
the appointing authority.

(5) The list prepared under sub regulation (4) shall remain alive for one lyear from
the date it is finalised by the Selection Committee or till the from the date next selection
whichever be earlier.

21. The criterion for promotion shall be seniority subject to the rejection of unfit.

22. (1) Recruitment by promotion shall be made through a selection Committee, comprising at
least three members, constituted by the appointing authority.

(2) The appointing authority shall prepare a list of eligible candidates, arrangedin order of seniority
and place it before the selection Committee along with their character rolls and such other records,
pertaining to them, as may be considered proper. Toe numberof names in the list shall, as may be,
double the number of vacancies.

(3) The Selection Committee shall consider the names of the candidates on thebasis of the
record referred to in sub-regulation (2) and, if it considers necessary, it may interview them also. In
the case of technical posts, the Selection Committee may also hold a Trade test.
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(4) The Selection Committee shall prepare a list of selected candidates, arragned in order of
seniority, and forward the same to the appointing authority. The number of names in the list shall be
larger (but not larger by more than 25 per cent) than the number of vacancies. The list shall be
forwarded to the appointing authority.

(5) The list prepared under sub-regulation (4) shall remain alive for one year from the date it is
finalised by the Selection Committee or till the next selection, whichever be earlier.

23) Where recruitment by promotion and by direct recruitment, in the same category and in the same
grade, is made on the same date or at the same time a combined select list shall be prepared by
arranging the names of persons recruited by promotion, in order of their (inter se) seniority, followed
by the names of persons selected by direct recruitment, in order of their merit.

(PART VI-APPOINTMENT, PROBATION, REGULARISATION AND SENIORITY
24. Before a directly recruited candidate is appointed to the service he shall -
(i) produce the certificate prescribed in Regulation 17;
(ii) submit declaration -
(a) of all immovable property owned by him or member of his family dependant on him, with full
details thereof, in the form prescribed in Annexure 'E';
(b) of his relationship with any person employed in the Corporation; and
(c) for serving the Corporation loyally and faithfully in the form prescribed in Annexure 'F'
25. (1) Subject to the provisions of Regulation 12, on the occurrence of the regular vacancies the
appointing authority shall make appointments by taking the names of the candidates in the order in
which they stand in the lists prepared under Regulation 21,22 or 23 as the case may be.
(2) The appointing authority may make temporary or officiating appointments also from the lists
referred to in sub-regulation (1). if no candidate borne on these lists is available, he may make such
appointments from amongst persons eligible for appointment under these Regulations. Such
appointments shall not last for a period of more than six months or till the next selection, whichever
be earlier and may be terminated at any time within the said period. Such appointments shall not
create any right for the post.
26. The appointing authority may at any time and with the approval of the appropriate Selestion
Committee remove from the select list the name of any candidate whose conduct or antecedents are
reported to be unsatisfactory:
Provided that, where such a person has already joined the service, an opportunity to
be heard will be given.
27. (1) A person who is appointed to a post in the service, under Regulation 25 (1) shall be placed
on probation for a period of one year from the date of his joining the post;
Provided that the appointing authority may allow continuous service, rendered in officiating or
temporary capacity in the post or any other equivalent or higher post in the service, to be taken into
account for the purpose of computing the period of probation.
(2) The appointing authority may, for reasons to be recorded, extend the period of probation in
individual cases specifying the date up to which extension is granted: Provided that, the period of
probation shall not be extended beyond one year.
(3) If it appears to the appointing authority during the period of probation or the extended period of
probation that the probationer has not made sufficient use of his opportunities or has otherwise failed
to give satisfaction, he may be reverted to the post from which he was promoted and if he was
directly appointed his services may be dispensed with.
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(4) A probationer who is reverted or whose services are dispensed with under sub-
regulation (3) shall not be entitled to compensation:

Provided that in case of workmen the termination of service shall be subject to the provisions of
the law applicable to them.

28. A probationer shall be given regular appointment by the appointing authority, by
order in writing, at the end of the period of the probation or the extended period of probation -

(i) his work and conduct is reported to be satisfactory,
(ii) his integrity is certified, and
(iii) the appointing authority is satisfied that he is otherwise fit for such appointment.

29. (1) Unless otherwise agreed upon in writing by regular employee and the Corporation,
such employee may resign or his services may be terminated by the appointing authority or any
other authority authorised by the Board in this behalf, without assigning any reason, on giving 3
months notice in writing or on payment of sum equivalent to the amount of pay and allowance,
if any, for the period of notice or for the period by which the notice falls short of the said period
of three months:

Provided that the services of such an employee may be terminated forthwith and on such
termination he shall be entitled to claim a sum equivalent to the amount of his pay and
allowances, if any, for the period of notice or, as the case may be, for the period the notice
falls short of the said period of three months:

Provided further that it shall be open to the appointing authority or any other authority
referred to above to relieve an employee, who tenders resignation under this regulation without
notice or accept notice of shorter period:

Provided also that, where the employee is a workman, the provisions of this regulation shall
apply subject to the provisions of law applicable to him.

(2) The service of an employee, not covered by sub-regulaltion (1) mya Ibe terminated at
any time without assigning any reason, by a notice in writing given by the appointing authority
or any other authority, referred to in sub-regulation (1) to the employee or by the employee to
such authority or on payment of a sum equivalent to pay and allowances of the period of notice.
The period of such notice shall be one month and tghe provision contained in the provision to
sub-regulation. (1), shall mutatis mutandis, apply.

30. (1) Notwithstanding anything contained in Regulation 29 the resignation of an employce,
given in accordance with Regulation 29 shall not be effective unless it is accepted by the
appointing authority or any other authority authorised by the Board in this behalf. Such authority
may, in his discretion, refuse to accept the resignation if -

(i) the employee is under an obligation to serve the Corporation for a specified period
which has not expired.

(ii) the employee owes to the Corporation any sum of money and/or any other liability
unless the amount due has been paid or the liability discharged

(iii) there are any other sufficient grounds to be recorded in writing.

31, (1) There shall be maintained separate seniority lists for each category of posts?
Provided that the Board or any other authority authorised in this behalf by the Board may direct
that seniority list for any particular category of posts be prepared for the Corporation as a whole
or separately for each of its units or combination of units.

(2) Seniority in any category of posts shall be determined from the date of the continuous
service followed by regular appointment and, if more than one persons are appointed on the
same date from the order in which their names are aranged in the appointment order:

Provided that -

(i) the inter se seniority of the persons appointed directly shall be the same as

determined at the time of selection and mentioned in the merit list



(i) the inter se seniority of persons appointed by promotion shall be the same as it was in the
post from which they were promoted;

(iii) where appointments are made both by promotion and direct recruitment in the same grade
and on the same date the seniority shall be determined by arranging the names of the persons in
the cyclic order in accordance with Regulation 23: Provided further that the inter se seniority of the
persons who were employees of the State Government and have opted for the service of the
Corporation shall be the same as it was or would have been in their parent department under the
State Government

PART VII-PAY ETC

32. (1) The scales of pay admissible to persons appointed to various category of posts in the
service shall be such as may be determined by the Board from time to time with the prior approval
of the Government.

(2) An employee, who is directly recruited shall draw minimum of pay on the time scale,
applicable to the post: Provided that, in deserving cases, a higher starting salary may be allowed by
the Board and by the authority empowered in this behalf.

3) Unless the Board otherwise directs, the pay on promotion shall be fixed in accordance with
the relevant rules contained in Financial Handbook, Volume Il, Parts II-IV

33. (1) An annual increment shall ordinarily be allowed to an amployee, in accordance with the
provisions of sub-regulation (2), at the rate shown in the pay scale of an employee unless the
increment has been withheld as disciplinary measure or at the efficiency bar.

(2) All the employees, whose increments are due in the present system on the different
dates of a calendar month, will be granted increments on the first day of the month

(3) If probation is extended, such extension shall not count for increment unless the appointing
authority directs otherwise.

(4) The date of increment of an employee who has remained off duty on account of
extraordinary leave, study leave or any other similar leave, shall be correspondingly shifted and the
period of such leave shall not Ibe counted for the purpose of increment.

34. (1) No employee shall be allowed to cross the efficiency bar unless the appointing authority is
satisfied that he has worked diligently and to the best of his ability, his work and conduct is found to
be satisfactory and unless his integrity is certified.

(2) For the purpose of efficiency bar, character roll entries of five years immediately preceding
the date on which efficiency bar falls due and the report of work of the immediate superior shall be
taken into consideration,

3) If on or before the due date of crossing the efficiency bar, the employee is served with a
charge-sheet or disciplinary proceedings are initiated against him or he is placed under suspension,
decision in regard to efficiency bar shall be taken only after seeing the result of such
proceedings/enguiry. The disciplinary proceedings started after
the due date or the pendency of any other enquiry shall have no effect on such efficiency bar.

(4) The appointing authority or any other authority empowered in this behalf shall review
annually the cases of employees held up at the efficiency bar with a view to consider whether his
performance has been such as to entitle him to cross the efficiency bar.

(5) Where an employee, who was not allowed to cross an efficiency bar, is subsequently
permitted to cross the same, his pay shall be fixed in accordance with the relevant rules contained in
Financial Handbook, Volume IlI, Part II-IV.

35. An employee, who is proceeding on sanctioned leave for one month or more shall be
entitled to advance leave salary to the extent of 80 per cent of the pay where the leave is such for
which leave salary is admissible.
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36. The Corporation may appoint an employee to hold substantively, as temporary
ineasure or to officiate in, two or more independent posts at one time. In such cases his
pay will be regulated as follows:

(a) The highest pay, to which he would be entitled, if his appointment to one of
the posts stood alone, may be drawn on account of his tenure of that post.

(b) For each other post he may draw such reasonable pay, in no case excestling
half the presumptive pay (excluding overseas pay) of the post, as the Corporation may fix.

(c) If compensatory or sumptuary allowances are attached to one or more of the
posts, he will draw such compensatory or sumptuary allowancs as the Corporation may fix,
provided that such allowances shall not exceed the total of the comopensatory and
sumptuary allowances attached to all the posts:

provided that noe additional remuneration under this regiulation will be admissible
in cases in which the period during wihch he holds charge of more than one post is less
than one month. In cases in which the period exceeds nine months no additional
remuneration will be admissible beyond a period of nine months.

PART VIII-RETIREMENT AND RETIREMENT BENEFITS

37. An employee of Group "C" shall retire on attaining the age of 58 years and
that of Group "D" shall retire on attaining the age of 60 years:

Provided that if the date of retirement falls on or after the second day of the month,
the date of retirement shall be the last day of the month.

38. (1) Notwithstanding anything contained in Regulation 37, the appointing authority
may at any time, by notice to an employee (whether permanent or temporary), not being a
workman, require him to retire after he attains the age of fifty years without assigning any
reason. Such employee may likewise by notice to the appointing authority voluntarily retire
at any time after attaining the age of 45 years or after he has completed the qualifying
service of twenty years.

(i) any such employee may, by order of the appointing authority, without such
notice, or by a shorter notice, be retired forthwith at any time after attaining the age of
fifty years, and on such retirement the employee shall be entitled to claim a sum
equivalent to the amount of his pay plus allowances, if any, for the period of the notice or
as the case may be, for the period by which such notice falls short of three months, at
the same rates at which he was drawing immediately before his retirement;

(ii) it shall be open to the appointing authority to allow an employee to retire
without any notice or by a shorter notice without requiring the employee to pay penalty in
lieu of notice:

provided further that such notice given by an employee against whom disciplinary
proceeding is pending or contemplated, shall be effective only if it is accepted by the
appointing authority, provided that in the case of a contemplated disciplinary proceeding
the member of service shall be informed before the expiry of his notice that it has not
been accepted:

Provided also that the notice once given by an employee under sub-regulation (1)
seeking voluntary retirement shall not be withdrawn by him except with the permission of
appointing authority.

3) A retiring pension shall be payable and other retirement benefits, if any, shall
be available in accordance with, and subject to, the provisions of the relevant rules to an
employee who is governed by G.O. No0.3414/302-170-N-72, dated July 5, 1972 and to any
other employee who was entitled to the same in terms of his employment and who retires
or is required or allowed to retire under this rule:
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Provided that where an employee, referred to in this sub-regulation, voluntarily retires
or is allowed to retire voluntarily under this regulation, the appointing authority, may allow
him for the purposes of pension and gratuity, if any, the benefit of additional service of five
years or of such period as he would have served if he had continued till the ordinary date
of his superannuation, whichever be less.

Explanation (1) The decision of the appointing authority under regulation (1) to require
an employee to retire as specified therein shall be taken, if it appears to the said authority
to be in the public interests or in the interest of the Corporation, but nothing herein
contained shall be construed to require any recital, in the order of such decision having
been taken in the Public/Corporation interest.

(2) In order to be satisfied whether it will be in the Corporation/Public interest to
require an employee to retire under the regulation, the appointing authority may take into
consideration any material relating to the employee and nothing herein contained shall be
construed to exclude from such consideration -

(a) an entry relating to any period before such employce was allowed to cross any
efficiency bar or before he was promoted to any post in an officiating or substantive
capacity or on an (ad hoc) basis, or

(b) an entry against which a representation is pending provided that the
representation is also taken into consideration along with the entry, or

(c) any report of the Vigilance Establishment, constituted under the Uttar Pradesh
Vigilance Establishment Act, 1965.

3) Every such decision shall be presumed to have been taken in public interest or
the interest of the Corporation,

(4) The expression "appointing authority” means the authority which for the time
being has the power to make regular appointments of the post in the service from which the
employee is required or wants to retire and the expression "qualifying service" shall have the
same meaning as in the relevant rules relating to a retiring person.,

(5) Every order of the appointing authority requiring an employee to retire forthwith
under the first proviso to sub-regulation (1) of this regulation have effect from the afternoon
of the date of its issue, provided that, if after the date if issue, the employee concerned
performs bonafide and in ignorance of that order, performs the duties of his office, his acts
shall be deemed to be valid notwithstanding the fact of his having retired earlier.

39. (1) (i) Subject to the provisions of clause (ii) of this sub-regulation, an employce
of the Corporation shall not be entitled to pension, but he shall be entitled to the retirement
benefits mentioned in sub-regulation (2).

(ii) A person, who was the employee of the State Government in the erstwhile U.P.
Government Roadways and has opted for the service of the Corporation, shall be entitled to
pension and other retirement benefits in terms of the G.0.N0.3424/302-170- N-72, dated July
5, 1972.

(2) Without prejudice to the provisions of sub-regulation (1) an employce (including
an employee who was in the service of the State Government in the erstwhile U.P.
Government Roadways Department), shall be entitled to the following retirement benefits:

(i) Employees Provident Fund or Ithe General Provident Fund, as the case may be;

(ii) Gratuity in accordance with the Payment of Gratuity Act, 1972 or the relevant
Government Rules, as may be applicable;

(iii) amount due under Group Insurance Scheme, 1972.

(iv) one free family pass in a year for journey within the State: (v) a free family
pass for his return to his home from the place of posting at the time of retirement in case
he does not accept railway fare; (vi) any other benefit that may be allowed by the
Corporation from time to time
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40. Leave cannot be claimed as of right. When the exigencies of Ithe service so
require, discretion to refuse, cut short or revoke leave of any description is reserved to
the authority empowered to grant it.

41. Leave is carned by duty only. Wilful absence from duty after the expiry of
leave may be treated as misconduct.

42. Leave shall not Ibe granted to an employee who is to be dismissed or
removed from service for misconduct or general inefficiency if such leave will have the
effect of postponing the date of dismissal or removal or to any employee in respect of
whose conduct a departmental enquiry is pending or is contemplated.

43. Except as expressly mentioned otherwise leave other than leave extending
beyond the date of retirement may be granted by such authority of the Corporation as
may be authorised by the Board.

44, Sunday or other recognised holidays may be prefixed or suffixed to the leave or
joining time subject to such conditions and under such circumstances as the Board may
prescribe.

45, Except as otherwise provided any kind of leave under these regulations may be
granted in continuation or in combination with any other kind of leave.

46. An employee on leave shall not take any service or accept any employment
without obtaining the previous sanction of the competent authority.

47. (1) An employee may be recalled from leave if the competent authority
considers this to be necessary in the interest of the corporation,

(2) All orders recalling an employee to duty before the expiry of his leave
should state whether the return to duty is optional or compulsory

(3) |If the return to duty is compulsory the employee shall be entitled to be
treated as on duty from the date on which he starts for the station to which he is
ordered to proceed or to report for duty and to draw travelling allowance but until he
joins his post he shall draw leave salary only.

48. Unless he is permitted to do so Iby the authority which granted his leave, an
employee on leave may not return to duty before the expiry of the period of leave
granted to him.

49. An employee shall be entitled to casual leave, not exceeding 14 days in a
calendar year and not more than six days at any one time, provided that, if an employee
joins the service of the corporation during the currency of the calender year, the
sanctioning authority may, at its discretion, grant casual leave proportionately,

50. Casual leave shall not be combined with any other leave and shall lapse with
the close of the calendar year,

51. (1) An employee to whom these regulations apply, shall earn leave at the rate of one-

eleventh of the period spent on duty:

Provided that -

(a) when the total of his earned leave amount to one hundred and eighty days, he shall
cease to earn such leave;

(b) the maximum period of earned leave that may be granted to him at a time shall not
exceed ninety days,

(2) Earned leave shall be calculated in the manner given below.

(i) In each calendar year 31 days earned leave shall be credited to the leave account of
each employee. The credit shall be of 16 days on 1st January and 15 days on 1st July each
year.

(ii) At the end of first six-monthly period the credit shall be carried forward to the next six-
monthly period subject to the condition that the total of carried forward leave and the leave to
be credited in that six monthly period shall not exceed the maximum limit of 180 days.

13



(iiii) In the case of employees recruited on or after January 1, 1978, credit of leave in the first six-
monthly period shall be at 2-1/2 days per full calendar month, fractions being ignored.

(iv) if any employee avails of extraordinary leave in any six-monthly period, the credit of leave in
the next six-monthly period shall be reduced by one-tenth of the extraordinary leave availed subject to a
maximum of 15 days.

(v) In the event of an employee's retirement, resignation, death or quiting service for any reason,
during any six-monthly period, the amount of credit of leave shall be readjusted in the manner indicated
in clause(iii) and/or (iv) above as the case may be

52. An employee may also be granted leave on private affairs not exceeding three hundred
and sixty-five days in all during his entire service. Such leave shall be earned by him at the rate of
one-eleventh of the period spent on duty and shall not on any one occasion, be granted for more
than ninety days:

Provided that no leave under this regulation shall be granted unless the competent authority is
satisfied that the employee will return to duty on the expiry thereof.

53. (1) Where no leave is admissible under these regulations, extraordinary laeave may be
granted for a period not more than 180 days at a time and not exceeding three years during the
entire service, according to the status of the employees and nature of requirement of leave as may
be prescribed by the Corporation from time to time.

(2) Authority which has power to sanction leave may grant extraordinary leave under this
regulation in combination with, or in continuation of any leave that is admissible and may commute
retrospectively the period of absence without leave into extraordinary leave.

(3) Where an employee fails to resume duty on the expiry of maximum period of
extraordinary leave granted to him under this regulation or where such an employee is granted a
lesser amount of extraordinary leave than the maximum amount admissible, remains absent from duty
for any period which, together with extraordinary leave granted, exceeds the limit up to which he
could have been granted, such leave under this regulation, the appointing authority may, after giving
an opportunity to the employee to show cause, order that the employee be deemed to have resigned
and accordingly to have ceased to be in Corporation employment with effect from the date of the
order.

54. (1) An employee may be granted leave on medical certificate not exceeding twelve
months in all during his entire service. Such leave shall be given only on production of a certificate
from such medical authority as the Board may, by general or special order, specify in this behalf and
for a period not exceeding that recommended by such medical authority:

Provided that when the maximum period of twelve month is exhausted, further leave
on medical certificate not exceeding six months in all during entire service may be granted
in exceptional case on the recommendations of such medical authority.

(2) No leave may be granted under this regulation unless the competent authority
is satisfied that the employee will be fit to return to duty on the expiry of the leave applied for.

(3) An employee who has been granted leave on medical certificate may not return on duty
without first producing the medical certificate for fitness in such from as the Board may prescribe.

55. Maternity leave may be granted to a female employee by the competent
authority on full pay which she may be drawing on the date of proceeding on such leave for a period
which may extend:

(i) in cases of confinement, up to the end of three months from the date of commencement
of the leave;
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on each occasion, provided that the application for leave is supported by a certificate from
an authorised medical attendant:

Provided that such leave shall not be granted for more than three times during the entire
service, including temporary service:

Provided further that no Isuch leave shall be admissible until a period of at least two lyears
has elapsed from the date of expiry of the last maternity leave granted under this regulation.

NOTE- In the case of a person to whom the provisions of Employees State Insurance Act,
1984, apply, leave salary payable in respect of leave under this regulation shall be reduced by the
amount of benfit admissible under the said Act for the corresponding period.

56. Study leave may be granted to an employee for the purpose of undertaking studies of
specialised nature or to undergo special training in or outside India by the Board in case where
such training will be useful to the Corporation when the employee returns after the study leave:

Provided that no leave under this regulation shall be granted unless the employee executed
a bond in such form as may be prescribed.

(2) Normally the grant of this leave, in combination of leave other than extraordinary leave or
leave on medical certificate shall not involve an absence of over 28 months, including the period of
vacation, from an employees regular duties or exceed two years, in the whole period of an
employee's service. Period of months at one time will ordinarily be regarded as suitable maximum
and this limit shall not be exceeded save for exceptional reasons.

(3) Study leave, will be extraordinary leave on half average pay and will not be debited to the
leave account of the employee.

57. (1) Except as provided otherwise in these regulation an employee who is on leave shall
during the leave, draw leave salary as mentioned in sub-regulation (2), (3) and (4) of this regulation.

(2) If an employee proceeds on earned leave or on leave on medical certificate against the
limit of twelve months laid down in regulation 54 he shall subject to sub- regulation (3), be entitled
to leave salary equal to pay drawn at the time of proceeding on such leave:

Provided that if an employee has been reverted or would have been appointed to a post
carrying a lower time scale of pay then the amount of leave salary shall be equal to the amount of
pay which he would have got on such lower post had he not proceeded on leave.

(3) If an employee proceeds on leave on private affairs or on leave on medical certificate
under proviso to sub-regulation (1) of regulation 54 to leave salary equal to half the amount
specified in sub-regulation (2); above, as the case may be subject to a maximum of Rs.750:
Provided that the limit of Rs. 750 shall not apply if the leave is for pursuing an approved
course of study otherwise than on study leave terms.

(4) If an employee proceeds on extraordinary leave he shall not be entitled to any
leave salary.

(58) An employee governed by the G.O. no, 3414/302-170-N-72, dated July 5, 1972, shall
be entitled to cash payment equal to the amount of leave salary in lieu of earned leave due on the
date of the superannuation on his retirement subject to the following condition :-

(i) The amount of leave salary will be limited to earned leave not exceeding 180 days;

(i) The amount of leave salary thus sanctioned will be payable on retirement and will be
paid in one lump sum in ful settlement of the claim;

(iii) The amount will be equal to the total of leave salary admissible under the regulation for
the earned leave and dearness allowance calculated on the leave salary on the rates applicable on
the date of Isuperannuation. No city compensatory allowance or house rent allowance will be
payable.
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(4) The authority competent to issue order regarding payment under this regulation shall be the
authority competent to sanction earned leave.

Explanation - This regulation will not be applicable to Isuch employees as have sought voluntary
retirement or who have been retired compulsorily.

59. (1) Notwithstanding anything to Ithe contrary contained in regulaltion 58 cash payment in
lieu of earned leave due shall in the case of death of an employee, be made to the family of the
employee who would have been entitled to such payment on superannuation.

(2) The amount and other conditions of such payment shall be as given in regulation 58.
Encashment

60. (1) An employee who is governed by the G.O. no. 3414/302-170-N-72, dated July 5, 1972
and is in the pay scale, the maximum of which does not exceed Rs. 1,000 or Leave. such amount as
the Board may determine from time to time on consideration of Governemin orders in this regard, shall
be entitled to encash 30 days leave in a year subject to the condition that he has at least two months
earned leave to his credit and he surrenders 30 days carned leave while availing 30 days leave.

(2) The amount payable for the purpose of encashment in accordance with sub- regulation (1)
shall be an amount equal to the leave salary on average pay, dearness allowance, city compensatory
allowance and non-practising allowance, if any, and no deductions shall be made there from on
account of the provident fund, advances, house rent, Co-operative Society dues etc.

(3) The amount payable under sub-regulation (2) shall be paid within one month of availing of
the leave.

(4) Other condition regarding the grant of such leave shall be as given in G.O. no. Vitta (Samanya
Anubhag-4) Samanya-4-217/X-202-70, dated march 24, 1973 read with G.O. no. Samanya-4-2367/K-202-
70, dated October 10, 1974.

PART X-CONCUCT, PUNISHMENT AND APPEAL
61. (1) An employee shall at all times -

(a) maintain absolute integrity;

(b) maintain devotion to duty;

(c) do nothing which is unbecoming of a Public servant;

(d) maintain the strictest secrecy regarding the affairs of the Corporation;

(e) be at the disposal of his appointing authority/Corporation regarding the affairs of the
Corporation;

(f) serve the Corporation in such manner and at such place and time as may be directed;

(g) be courteous and respectful in all his dealing with the public concerned, and

(h) abide by the provisions of these regulations and other lawful orders issued from time to
time by the competent authority.

(2) An employee shall not -

(a) misutilise the property of the Corporation;

(b) join any educational institution for further studies except with the prior sanction of the
competent authority:

NOTE- Permission so required for joining educational institution shall be given by the
appointing authority only in suitable cases when he is satisfied that according such permission shall
have no adverse effect on the efficient discharge of his duties. (c) misuse his position or influence
directly or indirectly to secure employment for any person related, whether by blood or marriage to the
employee or to the wife or husband of the employce whether or not such a person is dependent on
the employee;
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(d) engage or participate in any demonstration which involves incitement to an offence;

(e) join or continue to be member of an Association the object or objectives of which are prejudicial to
interests of the sovereignty of India or public morality.

(3) (i) Except in so far as may otherwise be specifically authorised by any law, no employee shall be a
member of or be otherwise associated with any political party or any organisation which takes part in politics
nor shall take part or subscribe in aid of, or assist in any other manner, any political movement or activity.

(ii) it shall be the duty of every employee to try to prevent any member of his family from taking part in
or subscribing in aid of or assisting any movement or activity which is, or tends directly to the subversive of
the Government as by law established and where a member of service is unable to prevent a member of his
family from taking part in or subscribing in aid of or assisting in any other manner any such movement or
activity, he shall make a report to that effect to the Corporation.

(iiii) No employee shall canvass or otherwise interfere or use his influence in connection with or take
part in election to any legislature or local body. He may, however, exercise his right to vote, but where he
does so, he shall give no indication of the manner in which he proposes to vote or has voted.

(iv) An employce shall not be deemed to have contravened the provisions of this sub-regulation by
reason only that he assists in the conduct of an election in the due performance of duty imposed on him by
or under any law for the time being in force.

Explanation Any electoral symbol displayed on his person or vehicle (while he is travelling in it) shall
amount to using his influence in connection with an election within the meaning of this sub-regulation.

(4) No employee shall, without the previous sanction of the competent authority, own wholly or in part, or
conduct or participate in editing or menagement of any newspaper or other periodical publication.

(5) An employee shall not communicate, without the previous sanction of the competent authority, or
otherwise than in the (bona fide) discharge of his duties, any information relating to the Corporation or
participate in a radio or television broadcast or contribute any article or write any letter either in his own name
or anonymous or pseudonymously or in the name of other person to any newspaper or priodical:

Provided that no such sanction shall be required if such broadcast or such contribution is of purely
literary, artistic, cultural or scientific character.

NOTE- In any radio or television brad cast or in a document published in his name or in any public
utterances no employee shall make any statement -

(a) which has the effect of adverse criticism of any policy or action of the Central or State Government
or is against the interest of the Corporation or public interest;

(b) which is capable of embarassing the relations between the Corporation and the State Government or
any other Corporation or the public:

Provided that nothing in this regulation shall apply to any statement or view expressed by an employee,
whihc is of a purely factual nature and whihc is not considered to be of a confidential nature in his official
capacity or due performance of the duties assigned to him;

Provided further that nothing contained in this clause shall apply to bonafide
expression of view by him as an office bearer of recognised trade unions for the
purpose of safeguarding the conditions of service of such employee or for acquiring
an improvement thereof,

Provided also that no freedom allowed by the Trade Unions Act, 1926 or any other law for the time
being in force in this regard shall be deemed to be abridged by any provision of Ithese regulations.
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(5) No employee shall accept or permit any member of his family or any person acting on his
behalf to accept any gift.

Explanation- The expression "GIFT" shall include free transport, board, lodging or other service or
any other pecuniary advantage when provided by any person other than near relative or a pesonal
friend having no official dealing with the employee,

Note- (i) An employee shall avoid acceptance of lavish or frequent hospitality from any individual
or firm having official dealing with him.

(ii) On occasion such as weddings, anniversaries, funerals or religious functions, when the making
of gifts is in conformity with the prevaling religious or social practices, an employce may accept, gift
from near relatives.

(6) No employee shall, except with the previous sanction of the competent authority, engage
directly or indiretly in any trade or business or other employment except an honorary work of social,
cultural or charitable nature or occasional work of a literary, artistic, scientific or cultural nature subject
to the condition that his official duties do not thereby suffer.

(7) Every employce shall intimate the competent authority about acquisition or disposal of any
immovable property the value of which exceeds Rs.5,000 in any one transaction.

(8) Every employee shall on first appointment in the corporation, submit a return of assets and
liabilitics in the prescribed form regarding immovable property, owned acquired or inherited by him or
held by him on lease or mortgage either in his own name or in the name of any other member of his
family living with or in any way dependent on him.

(9) Every employce shall intimate to the competent authority about shares, debentures including
bank deposit etc. and every movable property owned, acquired or inherited by him if the value exceeds
Rs:5,000.

62. Without prejudice to the generality of the term misconduct the following acts of omission and
commission shall be treated as misconduct:

(1) Fraud or dishonestly in connection with the business or property of the Corporation or of
property of another person within the premises of the Corporation.

(2) Taking or giving bribes or any illegal gratification.

(3) Possession of pecuniary resources or property disproportionate to the known sources of
income by the employce or on his behalf by another person which the employce cannot satisfactorily
account for.

(4) Furnishing false information regarding name, age, father's name, qualifications, ability or
previous service or any other matter relating to the employment at the time of employment or during
the course of employment.

(5) Acting in a manner prejudicial to the interest of the corporation.

(6) Wilful insubordination or disobedience either alone or in combination with others of any lawful
and reasonable order of his superior.

(7) Absence without leave or over-staying the sanctioned leave without sufficient grounds or
proper or satisfactory explanation.

(8) Habitual late coming or irregular attendance.

(9) Neglect of work or negligence in the performance of duty,

(10) Damage to any property of the Corporation.

(11) Interference or tampering with any safety devices installed in or about the premises of the
Corporation.

(12) Drunkeness or riotous or disorderly or indecent behaviour in the premises of the corporation
or outside such premises where such behaviour is related to or
connected with the employment.

(13) Gambling within the premises of the establishment.

(14) Smoking within the premises of the establishment.

(15) Habitual indebtedness and insolvency.
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(16) Unauthorised communication of official documents or information and disclosures to any
unauthorised person of information relating to the operation and business of Corporation.

(17) Sleeping while on duty.

(18) Collection without the permission of the competent authority of any money within the
premises of the Corporation except as sanctioned by the law of the land for the time being in force
or under the authority of the Corporation,

(19) Absence from appointed place of works without permission or sufficient cause,

(20) Commission of any act which amounts to criminal offence involving moral turpitude.

(21) Commission of any act subversive of discipline or of good behaviour.

(22) Abetment or attempt at abetment of any act which amounts to misconduct.

63. The following penalties may, for good and sufficient reasons and as hereinafter provided, be
imposed on an employee, namely-

Minor Penalties
(1) Censure;
(2) Withholding of increment;
3) Stoppage at an efficiency bar otherwise than on the ground of unfitness to cross the
bar;
(4) Recovery from pay or deposit at his credit the whole or the part of a pecuniary loss
caused to the Corporation by negligence or breach of order;
Major Penalties
(5) Reduction to a lower grade or post or to a lower stage in a time scale;
(6) Removal from service which shall not be a disqualification for future appointment;
(7) Dismissal from service which shall be disqualification for future appointment,

64. (1) Without prejudice to the right to terminate the service in accordance with regulation 29
no order (other than order based on facts which had led to his conviction in a criminal court) of
dismissal, removal or reduction in a rank, whihe includes, reduction to a lower post or time scale or
to a lower stage in the time scale but excludes the reversion to a lower post of a person who is
officiating on a higher post, shall be passed against an employee unless he has been afforded
adequate opportunity of defending himself.

(2) The ground on which it is proposed to take action shall be reduced in the form of a
definite charge or charges which along with the evidence proposed to be relied upon in support of
the charge shall be communicated to the person charged and he shall be required, with in a
reasonable time, to put in a written statement of his defence and to state whether he desires to
examine or cross-examine any witness and whether he desires to be heard in person. He shall also
be informed that, in case he does not file a written statement of his defence, it will be presumed
that he has none to furnish and orders will bepassed (ex-parte.)

3) If the employee desires or the Enquiry officer considers it necessary an oral inquiry shall
be held in respect of such allegations as are not admitted. At the enquiry such oral evidenec shall be
heard as the Enquiry Officer considers necessary. The person charged shall be entitled to cross-
examine the witnesses, to give evidence in person and to have such witness called as he may wish,
provided that the officer conducting the enquiry may for sufficient reasons to be recorded in writing
refuse to call or examine any witness.

(4) The proceedings shall contain sufficient record of evidence and the statement of findings
and grounds thereof. The enquiry Officer may also, separately from the proceedings, make his own
reconumondation regarding the penalty to be imposed. Theproceedings and the record shall be
forwarded to the appointing authority.
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(5) The appointing authority shall pass such orders as he considers proper on the basis of record and

report.

NOTE- (i) Where the punishing authority himself enquires into the charges, he may, if he considers

proper, appoint any employee to present the case on his behalf.

(ii) The employee may take the assistance of any other employee to present the case on his behalf but

shall not be entitled to engage a legal practitioner or any person other than an employee.

65. (1) Where the appointing authority or an authority to whom powers in this behalf are
delegated by the Board is satisfied that good and sufficient reasons exist for adopting such a
course, it may, subject to the provisions of sub-regulation (2) impose one or more of the following
penalties:

Namely -

(i) Censure;

(i) Stoppage at efficiency bar;

(iii) Withholding of increments in the time scale where there is no efficiency bar:

(iv) Recovery from pay or deposit at his credit of the whole or part of any pecuniary loss
caused to the Corporation by negligence or breach of orders.

(2) The employee shall be informed of the charges against him and called lupon to submit
his explanation within reasonable time. The authority, referred to in sub-regulation (1), shall pass
such orders as he considers proper and, where penalty is awarded, reasons thereof shall be given:

Provided that it shall not be necessary to follow the said procedure where the increment of
an employee is stopped in the time scale of pay due to his integrity remaining uncertified.

66. (1) The chargesheot shall be served on the employee personally or by registered post at
the address mentioned in the office records and may also be placed on the notice board.

(2) In case where the employee against whome an enquiry has been instituted. docs not
appear on the date fixed in spite of service of the notice on him or, having knowledge of the date,
he absents himself at any stage of the proceedings, the Enquiry Officer may proceed with the
enquiry ex parte. In such a case, the Engiry Officer shall record the statements of witnesses, if he
considers the same to be necessary in view of the nature of the charges and after considering the
statement, if any, and other record, he shall submit his report to the appointing authority or, as the
case may be, to anauthority referred to in regulation 65 (1).

67. (1) An employee against whose conduct an enquiry is contemplated or is Suspension.
proceeding may be placed under suspension pending the conclusion of the inquiry in the discretion
of the appointing authority;

Provided that any other authority empowered by the Board in this behalf, may place an
employce under suspension under this sub-regulation: Provided further that suspension should not
be resorted to unless the allegations against the employee are so serious that, in the event of their
being established may ordinarily warrant major penalty.

(2) An employee in respect of, or against, whom an investigatio, enquiry or trial
relating to a criminal charge is pending, may, at the discretion of the appointing authority under
whom he is serving, be placed under suspension until the termination of all proceedings relating to
that charge, if the charge is connected with his position as an employee of the corporation or is
likely to embrass him in the discharge of his duties or involves moral turpitude:

Provided that any other authority empowered by the board in this behalf, may also place an
employce under suspension.
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(3) An employee shall be deemed to have been placed or, as the case may be, continued
to be placed under suspension by an order of the appointing authority-

(a) with effect from the date of his detention, if he is detained in custody, whether the
detention is on criminal charge or otherwise, for a period exceeding forty-eight hours; and

(b) With effect from the date of his conviction, if in the event of a conviction for an
offence, he is sentenced to a term of imprisonment exceeding forty-eight hours and is not
forthwith dismissed or removed consequent to such conviction.

Explanation- The period of forty-eight hours referred to in clause(b) of this sub-regulation
shall be computed from the commencement of the imprisonment after the conviction and for this
purpose, intermittent periods of imprisonment, if any, shall be taken into account.

(4) Where a penalty of dismissal or removal from service imposed upon an employee is set
aside in appeal under these regulations and the case is remitted for further inquiry or action or
with any other directions-

(a) if he was under suspension immediately before the penalty was awarded to him, the
order of his suspension shall, subject to any such directions as aforesaid, be deemed to have
continued in force on and from the date of the original order of dismissal or removal;

(b) if he was not under suspension, he shall if so directed by the appellate authority, be
deemed to have been placed under suspension by an order of the appointing authority on and
from the date of the original order of dismissal or removal:

Pprovided that nothing in this sub-regulation shall be construed as affecting the power of Ithe
competent authority, in a case where a penalty of dismissal or removal from service inposed upon
an employee is set aside in appeal under these Regulations on grounds other than the merits of
the allegations on which the said penalty was imposed but the case is not remitted for further
inquiry or action or with any other directions, to pass an order of suspension pending further
inquiry against him on those allegations, so, however, that any such suspension shall not have
retrospective effect.

(5) Where a penalty of dismissal or removal from service imposed upon an employee is set
aside or declared or rendered void in consequence of or by a decision of a court of law and the
appointing authority, on a consideration of the circumstances of the case, decides to hold a further
inquiry against him on the allegation on which the penalty of dismissal or removal was originally
imposed, whether the allegation remain in their original from or.are clarified or their particulars
better specified or any part thereof a minor nature omitted-

(a) if he was under suspension immediately before the penalty was awarded to him, the
order of his suspension shall; subject to nay direction of the appointing authority, be deemed to
have continued in force on and from the date of the original order of dismissal or removal;

(b) if he was not under such suspension, he shall, if so directed by the appointing authority,
be deemed to have been placed under suspension by an order of the competent authority on and
from the date of the original order of dismissal of removal.

(6) (a) Any suspension ordered or deemed to have been ordered or to have
continued in force, under this regulation shall continue to remain in force until it is modified
revoked by any authority specified in suboregulation (1).

(b) Where an employee is Isuspended or is deemed to have been suspended
(whether in connection with any disciplinary proceeding or otherwise), and any other disciplinary
proceeding is commenced against him during the continuance of that suspension, the authority
competent to place him under suspension may, for reasons to be recorded by him in writing,
direct that the employee shall continue to be under suspension till the termination of all or any of
such proceedings.
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68. An omployee under suspension or deemed to have been placed under suspension by an
order of the competent authority shall be entitled to the following payments, namely:-

(a) A subsistence allowance at an amount equal to the leave salary which the employee would
have drawn if he had been on leave on half average pay or on half pay and in addition, dearness
allowance if admissible on the basis of such leave salary;

Provided that where the period of suspension exceeds 180 days the authority which made or
is deemed to have made the order of Isuspension shall be competent to vary the amount of
subsistence allowance for any period subsequent to the period of the first 180 days as follows:

(i) The amount of subsistence allowance may be increased by a suitable amount not
exceeding 50 per cent of the subsistence allowance-admissible during the period of first 180 days, if
in the opinion of the said authority, the period of Isuspension has been prolonged for reasons to be
recorded in writing, not directly attributable to the employee:

(ii) The amount of subsistence allowance may be reduced by a suitable amount not
exceeding 50 per cent of the subsistence allowance admissible during the period of the first 180
days, if in the opinion of the said authority, the period of suspension has been prolonged due to
reasons to be recorded in writing, directly attributable to the employee;

(iii) The rate of dearness allowance will be based on the increased or as the case may be,
the decreased amount of subsistence allowance admissible under sub-clauses (i)
or (ii) above.

(b) Any other compensatory allowance admissible from time to time on the basis of pay of
which the employce was in receipt on the date of suspension:

Provided that the employee shall not be entitled to the compensatory allowances unless the
said authority is satisfied that he continues to meet the expenditure for which they are granted.

(2) No payment under sub-regulation (1) shall be made unless the employee furnishes a
certificate that he has not been engaged in any other employment, business, profession or vocation,
if such a certificate is found on enquiry to be incorrect, the appointing authority may withhold
further payment:

Provided that in case of an employee dismissed or removed from service, who is deemed to
have been placed or to continue to be under suspension from the date of such dismissal or
removal and who fails to produce such a certificate of any period or periods during which he is
deemed to be placed or to continue to be under suspension, he shall be entitled to the subsistence
allowance and other allowances equal to Ithe amount by which his carnings during such period or
periods, as the case may be, fall short of the amount of subsistence allowance and other
allowances that would otherwise be admissible to him but if the same are equal to or less than the
amount carned by him, nothing in this proviso shall apply to him.

(3) Where the enquiry is by an outside agency or as the case may be, where the criminal
proceedings against the employee are under investigation enquiry or trial the subsistence allowance
shall for the first 180 days from the date of Isuspension, behalf of his basic salary and in addition
dearness allowance and other compensatory allowances to which he would have been entitled had
he been on leave. If the proceeding get prolonged and the employee continues to be under
suspension beyond 180 days the subsistence allowance shall for such period, be equal to three-
fourth the basic salary and in addition the allowances referred to above, where he is not involved
in any heinous crime or an act of moral turpitude:

Provided that where such enquiry or criminal proceedings is prolonged beyond a period of
180 days for reasons directly attributable to the employee the subsistence
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allowance shall, for the period exceeding 180 days, be one-fourth of his basic salary
and in addition the allowance referred to above,

69. (1) An employee shall be entitled to appeal to the next higher authority from an
order passed by the appointing or any other authority.

(2) An employee perferring an appeal shall do so in his name. The memorandum of
appeal shall contain all material statements and arguments relied upon by the appelant.

(3) The appeal shall not contain any intemperate language. Any appeal which
contains wuch language may be liable to be summarily dismissed.

(4) The appeal shall be addressed to the appellate, authority and submitted to the
authority, against whose order it is preferred through the normal proper channel.

(5) The appeal shall be preferred within three month of the date of the order. An
appeal, preferred beyond three months but not beyond six months of the date of the
order, may be accepted by the appellate authority is sufficient cause is shown for the
delay. An appeal preferred beyond time shall be dismissed summarily.

PART XI-MISCELLANEOUS
70. An employee shall be entitled to such house rent allowance and city compensatory
allowance as is allowed by the State Government to its employees from time to time subject to
approval by the Board.

71. An employee shall get annual bonus/ex-gratia at the rate decided by the Corporation
subject to the provisions of Payment of Bonus Act, 1965, if applicable.

72. (1) Medical benefits and facilities will be available to an employee: Provided that such
employees as are covered by the employees State Insurance Scheme shall get this benefit from
the date exemption is granted by the Government from the operation of the Employees State
Insurance Act 1948,

(2) An employee shall be entitled to full reimbursement of all cost of medicines and fees of
examination and test charged by the authorised medical attendant of the employee and the
members of his family in cases of serious deases like Heart Attack, Cancer, T.B. Asthma,
Leprosy etc. on being certified by the medical attendant authorised by the Board and subject to
such regulations or directions as may be issued by the Board.

73. (1) An employee shall be given free passes to travel in the Corporations buses in the city
area only from his residence to the place of work and vice versa. Passenger Tax shall be borne
by the employee,

(2) An employee shall enjoy the privilege of the two free family passes and three P.T.O.
family passes during a calendar year.

(3) Free passes to the school children, of the employees, shall be given for going to their
school and back to their residence in the city buses but the passenger tax shall be borne by
the employee.

74. If an employee is prosecuted in any court of law in India on account of any act done by
him during the course of due discharge of his official duty done in the interest of the
Corporation, he will be given legal aid by the Corporation subject to such regulations and
directions as may be issued by the Board from time to time.

75. If an employee is injured or disabled as a result of accident while on duty he shall be
treated on duty during the period of medical treatment lon being certified by the Medical
Attendant or the prescribed medical authority. This period shall not exceed 30 days at a time.
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76. If an employee has been certified by the Chief Medical Officer of the district or a
medical authority prescribed by the corporation to have been incapacitated or disabled from
discharging of his normal duty due to any physical injury caused to him during the course of
his employment, the appointing authority may give him some other suitable job for which he
is eligible.

Provided that if an employee receives compensation in accordance with law applicable
to him the provision of this regulation shall not apply,

77. In the event of death or permanent disability of an employee while in service his son
or any other member of his family dependant on him may be appointed on a post in the
service for which he possesses the prescribed qualification. The procedure for recruitment
contained in these Regulations will not be applicable in his case. If necessary the age limit
and academic qualifications may also be relaxed.

78. No employee shall be normally required to work for more than 8 hours in a day or for
more than 48 hours in a week.

79. An employee seeking employment elsewhere outside the Corporation shall forward his
application through the competent authority. The competent authority reserves the right to
withhold such application without assigning any reason therefor.

80. No employee while in service or on leave of any period shall accept or seek an
outside employment without the prior sanction of the competent authority. The competent
authority may in suitable cases allow such employment beyond office hours keeping in view
the exegencies and interest of the Corporation.

81. (1) An employee shall comply with instructions issued from time to time relating to
the recording of time of arrival for work and departure from the place of work, period of duty,
hours of work etc.

(2) Employees attending late by more than 10 minuts shall be liable to be sent out and
treated as absent at the discretion of the competent authority, Attendance of cmployees shall
be marked in the appropriate register maintained for the purpose. An employee found absent
from his place of work during working hours without permission, if he is not able to properly
explain the reasons for his absence, shall be treated as absent for the whole day,

(3) An employee shall not absent himself from his duties without having first obtained
the permission of the competent authority. However, in special circumstances like sudden
sickness or accidents, the employee may obtain permission subsequently but within 24 hours.

(4) An employee who is habitually late in attendance will be liable to such penalty as the
competent authority may deem fit to impose and may have one day of his casual leave or
any other leave due (if casual leave is not available) forfeited for every three days of late
attendance in a month.

82. An employee shall be entitled to holidays and rest in accordance with Acts, Rules,
Regulation or orders applicable to them.

83. Notwithstanding anything to the contrary contained in these Regulations, Ithe service
conditions, including the conditions relating to seniority, promotion, pay fixation, leave and
retirement bebefits, of the persons who were employees of the State Government in the U.P.
Government Roadways department shall not be inferior to the conditions before their
absorption in the service of the Corporation and the provisions of Government G.O.
no.3414/302-170-N-77, dated July 5, 1972 shall apply,

84. Subject to Ithe orders of the Board, in regard to matters not covered by these
Regulations or any other Regulations or orders of the Boards issued from time to time,
decision shall be taken in conform conformity with the Rules or Orders applicable to the
State Government employee or issued under the authority of the State Government, as the
case may be.
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ANNEXURE ‘A’
(See Regulation 4)
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ANNEXURE 'B'
[See REGULATION.8 (1)]
1. Officers posts carrying a scale of pay maximum of which is more than Rs.1,200 Group 'A’
p.-m.
2. Officers posts carrying a scale of pay maximum of which is not more than Rs. Group 'B'
1,200 p.m.
3. Assistants subordinate, ministerial etc. posts carrying a scale of pay minimum of Group 'C'

which is Rs.200 or more p.m. (Teachers irrespective of their initial pay (even if it is
less than Rs.200 p.m.) will also be clasified under this group)

4. Others -All other remaining posts Group 'D'

Note-The Board may, however, change the classification in respect of any particular class or classes of
posts.
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. Senior Clerk
. Assistant Out Agency Clerk
. Out Agency Clerk

. Driver

. Driver Grade B

. Driver Grade A

. Driver Instructor

. Traffice Instructor

. Assistant Cashier

. Cashier

. Head Cashier

. Chief Cashier

. Mochi

. Mochi Grade A

. Cleaner

. Hammerman

. Hammerman Grade A
. Painter

. Painter Grade B

. Painter Grade A

. Carpernter

35.

Carpenter Grade B

ANNEXURE 'C'
(SEE Note under Regulation 10)

(i) Attached with Traffic and Workshop Side

. Chowkidar 36, Carpenter Grade A
. Waterboy 37. Upholster
. Watch and Ward 38. Unholster Grade B
Peon 39. Unholster Grade A
. Mazdoor 40. Welder
. Bhisti 41. Welder Grade B
. Sweeper 42. Welder Grade A
. Traffic Cleaner 43 Turner
. Cleaner 44. Turner Grade B

. Mali 45. Turner Grade A

. Conductor 46. Blacksmith

. Conductor Grade A 47. Blacksmith Grade B
. Junior Clerk 48. Blacksmith Grade A

49. Assistant Vulcanizer
50. Vulcanizer

51. Vulcanizer Grade B
52. Vulcanizer Grade A
53. Tinsmith

54. Tinsmith Grade B
55. Tinsmith Grade A
56. Assistant Electrician
57. Electrician

58. Assistant Mechanic
59. Mechanic

60. Fitter (Mech./Elec.)
61. Assistant Store Keeper
62. Store Keeper

63. Senior Store Keeper
64. Unskilled

65. Semi-skilled

66. Skilled

67. Specialist

68. Specialist Grade |
69. Body Building Supervisor
70. Tyre Inspector.

(ii) In the Regions, Central workshop, Central STores and Allen Forest

N O W =

9.

11.
13.

. Daftari

. Bundle/Ledger Lifter.
. Peon

. Chowkidar

Mazdoor
Railway Dafadar
Office Assistant Grade Il

2. Jamadar,

4. Orderly Peon

6. Waterboy

8. Sweeper

10. Sweeper-cum/chowkidar
12. Treasury Peon

14. Office Assistant Grade |
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(ii)

15. Assistant Cashier
16. Cashier

17. Head Cashier

18. Chief Cashier

19. Accountant

20. Senior Accountant
21. Senior Accountant Grade |
22. Compilor

23. Statistical Assistant
24.. Noter and Drafter.
25. Head Clerk

26. Stenographer

27. Stenorgapher Grade |
28. Office Superintendent
29. Junior Clerk

30. Senior Clerk

these post will be converted into O.A.G.

| respectively

31. Junior Cashier will be called as Assistant Cashier

32. Senior Cashier will be called as Cas..ier

33. Head Time Keeper

34 Accounts Clerk

35. Assistant Gate Sergant
36. Gate Sergant

37. Store Suprintendent (this includes Head Store Keeper and Superintendent R+D)

38. Staff Nurse male

39. Compounder

40 Technical Assistant

41 Research Assistant

42. Junior Foreman

43 Senior Foreman Grade Il
44 Senior foreman Grade |
45. Junior Station Incharge

46. Senior Station Incharge Including Station Master Out Agency.

47: Traffic Superintendent
48. Station Superintendent
Headquarter

Sweeper

Mali

Farrash

. Waterboy

Chowkidar

. Peon

. Orderly/Poon

. Bundle/Ledger Lifter

. Jamadar

10. Daftari

11 Lower Division Clerk

© 00 N O O A ON =

12. Upper Division Clerk

13 Noter and Drafter

14 Junior Accountant

15. Senior Accountant

16. Accountant (Commercial)
17. Stenographer

18
19
20.

21.
22,
23.
24,
25.
26.
27.
28.
29.
30.
31.
32.

33.

. Stenographer Special Grade
. Assistant Cashier
Cashier
Head Cashier
Chief Cashier
Compilor
Statistical Assistant
Head Clerk
Statistical Superintendent
Judical Superintendent.
Publicity Assistant.
Artist-cum-Photographer
Tracer.
Draftman.
Junior Engineer.
Computor.
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¢ (¢) g% RfETaAE 3car w2 T e IRagd @Aaa waady ( w@f@ca am sfteRat @
Breet) Qa1 (TuH ") RAfFTHAE), 66 FE AR 3R TIRET
R AT Jd Ged B
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AT 4 (1) #1

RAfeaa 7 F1 yfaeaw

2- 3caR YU T s IRaga Ao wawrdt GRwREt @ @) dar _Rfagamd, 1981
(8 vaemeard 3¢a RATAEN Fer ar 8) & RAFEEE 4 (1) S9r & w@e-1 &
sfeaf@a ¢ & e | Far-2 # sfoaf@a Rffgs yfaeaRa &1 R s, safq >

FAFH-1 TAFH-1
oA Rfaws Taearn yfavafa ffaas
4-(1) (wF) W JfFd At Eadt e "4" - (1) Eadl SR W U (sde

YU ISR VAT {Aomer & o9 WeR fsmer &1 W F1f il o @{ee #

¥ FAAR &, 39 Rfaweeeh & yrew @ Ryl w w@r mar @ sk St seaw v

F AW F Mo g wfited ar W e dsder wwed (TR F 3cEes R

I TRFH F GOF U yeeuF W FAARAT & IAAA) RgAEen, 1982 (G

fafiea fgea W, a8 g s & ¥ vawaa 37 PwmEe w71 T ?) F e

ey #r Qar & e T § 91 A 4 ¥ IqER AT wwen 9, A 28
T, 1982 ¥ 3W ysR AT FHST
SR IR JEgER s¥Fa A & @ sy
AEHR HT FATN A¢ I§ A=

gfdsea I8 & &F @ow fY a1 § 39 R
AT FHATRAY A Fa1 F Aerua ik od,
TS Ho 3414/30-2-170-vA-72 R+ 5
TS 1972 dUT 3%d fAgAEE & el wd
2, 59 Rfageaeh & afda g

(@) afx ¥ =afFa @ fr dar F v
Rees w¥ af 3w dar A o 3k
faete aRwrY M wEAT 3414/30-2-
170-va-72, i+ 5 Je1§ 1972 &
3qaedl & Irefler 3w Rfagemaeh qamr
frafa g

feoqoft- Wt sy Hr g
Fgeras "F §l (fe) IR W@ =
e ff da1 & AT R 7 & @
RFes & & Read W ar 3@ dqar
T IR @RI 98 FACT &3 S a1
3% 39 7 g & YR W AfedH
I gC AFT A Tgd g F Rged
W HATCT T ST FHAN

3- 37q RfAgwAER & R 7, sor &F arr-1 & soaf@a & & T W w@Fn-2 &
sfeaf@a Rfags sfaraRa &t far s, srafq
FAFS-1 FaFS-1
Faae fafaas waearr gfaeaia fRfaas
7- RfEAT &1 Adaa WA A aFT  «7- [T &1 Adwa &9 fr afFq [ &
farer & gl Rl R a1 sk fr @Afka @l Pl ade o1 faag #r qar &
T #A AWen @R w1 fAfdse frar Awer P @@ wer #@ RAfdse B
s e Ry srfeas gem SR s 39 W Ry afeaqm gem”
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4- 3%q fafagaEeh & RETH 9 (Tediw), stur F Tawr 1 & sfoaf@a &, § =
W FaFn-2 # sfoaf@a Rffgs yfaeaRa &1 e s, s -

TaFe-1 FAF-2
Faae Rfaasa Taganr sfarafa fRfaas

9- (y=dl) - “"oRdlamis cgfda & "9- (qedtw) - gRdiamells safFa &t
g P W T ¥ I O Pew # aend 3@ afFd @ 3 O few F i
frelt 9g W ggelt IR AT w4l F w0 A AT ug W F w0 F fgsa
frgwa s, o 3R o aftdemeer srafer srerar aorh
w¢ e 3™ § wrdveAs T F

gt 81, & wedTd TAT F ndfeva &

5- 3%d4 ffAgamEe 20(2), sta1 &F WA 1 & *af@a & & wweF W @Fr-2 A

TAFH-1 TAFH-2
A RfEs TaeanT yfaeafa fRfaas
20(2)- 9 WA e waAl fr Ffiem "20(2) IS WATA IAed wAt Hr g
WM X g FafiEl @ gfodifar odanmr FEh ik o aewfdy @ gfafaar
[agERE  wdeor A waneer A S wden/cgaws adetor v @emeeR A
e oited R =, aFafa da fr dwr PgfRa ofRed Rl =,
et SN wfFafaa @« i e H3N:
feogoft- gfaayfrar oflenm &1 geTEA dwr gfaeer I8 & &F vfafa oder &
g Ster fgfaa wfted Rt eRT-aRT W uieaEA T BN ST UTe geeud ganT
Afea fFar s FRI-gAg W AT Far s

6- 3% RfagaEel & RfFTA 22 (3) a1 & waFsr-1 # sfeaf@a &, & T W wassr
2 # sfoafRa Rffws vlarRa & far s, -

TAFH-1 FAFH-2
A RfFTs TaeanT giaeafa fRfaas

22(3) wasr @fafa, sufRfeTw 2) # "22(3)- T wfAfay sufdfaasw (2) &
fAfdse affEl & ur W it & O PAffse afeE F 3R w ot ¥
W AR #Em 3 IR Ig raeus wAs @ A W AR FE e gl & Al
st &1 weeRrR oY FT FHd ¥ wRRE A auw gAY cxawR« afeor ot @
el & A A Taw afAfy cgawRE ofieror  wwd §
st o g B

7- 3%a RfagaEed & RfAga 26 ST F TaFn-1 & sfeaf@a ¢, § T w w@wr-2
# sfoaf@a Rffws ylarafRa st Rar sk, sra-

TAFH-1 TAFH-2
oo R wagart yfaeafa fafaas

26- fagfFa wies frelt st worg 3k wqfRa "26-fgfFa wited Rl @ sk wqRa
T AR F e F T G AW et W T AR F e @ W g @ W@
AW g WHar @ OwEr armor dR qdgea et & o gt wear @ e ameRor sk
IHATSTIh T AT Bl Ydgcd AT Il AT BY:

weg el W Rt safFa o e @ dar F gery IF § & o W MR e @
R 7T F foar g g8l 3@ Faars F Ew fear wgd @ a1 A F 4R yE9r +W fAm @, g
S| 3 JAar$ 1 Iaw f7r swEm”
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e 28 =1

fAafas 33(3)
FT gfaearges

fafagw 51 =1

8- 37d RfagaEs & RfFgw 28, dur fF TaFsr-1 # 3eaf@a &, § T W &2 &
sfeaf@a Rfegs yfaraRa st ar s, 3rafa-

FAF-1 FAFH-2
aaaTe fafasr TaeaErT gfavaia fafaerer
28- gRdemile afda w1 afdam "28- uRdemiw =fFa N gRa

afer a1 9o w1§ aRdlen afr & 3wa wReE garr oRdlan 3aEf sryar o @$
# fagfea wiRedt qErr RAf@a sy oRdfan sefer § sea & Rf@T smy 3w

ey frgfea & sl afy - Ty TR S, afR-

(Th) 3THT FF AR IEROT FANSAF  (TH) 3TRT F 3R ITROT TANSAAF TJ=T
AT AT g T 7,

@) 3EH wcafasst yAiorg i 1$ @), (3N IEP FAfAseT yAOT #r aTE 8.

k10 kl 10y

(o) Agafea gftedt &1 gawE & (e AT el 1 game & s 6
I & a7 W PgfEa F R e 9 v oW & O e 3wy g1
39gFA ol

9- 37q fAfAgaAEh & RfETF 33 (3) urT & Tarn-1 & seaf@a &, & Tu=

W FaFn-2 # sfeaf@a Rfews gfaraRa st e s, srafa-
TaFH-1 TAFH-2
aaaTe fafas TdearT yfaeaia fafaas

33(3)- Ife gfRdiem 3™ ser$ s ar "33 (3) Iy uRAleT 3af™ T o W T@rs
¥t 991§ o A A, daw I F Pr T 3 daa I F R a9 aF TR H
a9 d& AT At P S o9 aF F SR s@ oaw & AgiEa et s
g wfesrY st fder & &) der & &1

10- 3%d RfFT#Ed & RfAws 51, s fF -1 & sfeaf@a §, & e w
TaFn-2 & sfeaf@a RfAgs aforaRa & R s e, srafa-
TAFH-1 TAFH-2
gdAe Rfaas TdeanT yfavafia fafaas
51-(1) @ Faarr @ W I 51(1) THI-TAT W IAEART B Rae
fafrgamaeh anp ght 2, 378 W swdla RvsgE & wiRue sw RAfgwEed @ o
N 7 IEf F RS T T T ¥ T FATRA W 3T s fr Sl ik

ga AfSta HLam: o F fawr F 3@ yeR amp e S 9
Red- [T WHER & FAANAT W a0 B &

(%) 5= @@ AT o F1 Fa Aow
v @t e e @ Sy ar amer e g
st e avg g sl

(@ ST gt ! sftFaA saf@ s
3W T IR A TiFa A o, qod R @
I 7 gl
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TAFH-1
CEGICIRCICD

(2) afsa gt #r avEn famfaf@a
{fa ¥ i sEh:-

(TF) IAF FAvT ¥ H TAF HATRY
¥ o F aF & 31 e 7 3l o s
#r sreft] yfaay ggel Sad #Y 16 ReT Hr
s wgeh Fom§ & 15 R # g s
grafi

@) vaxw o #AE A WA F ea A
ST o A, I wAE A Ey A, 5w
ad & Wy T R s R o
Idea gt AR 3W o A A IEfY F qan
& S arell T2 180 T #r IfAmaA e
¥ fas T gl

(o) X FAAy A g F S 1 S,
1978 & 41 38F AT Hdl fRar a=m @,
YA B A% # IE # gt wfd weq
FAUST AT F AT 212 Ra A w @
3YUITR Y IAVTAT T FIH, STAT N

(AR) I ¥ FATH FA & 7A@ H;
afr F yETyRor g Aar §oaAr N A
|y T R #1110 (Fheqg afaw &
#0F 15 &) 3w & A A Efy A
FH AT g

(v Pt g A f Efr & R
FHAR A Jar fAgfea, <eraE, qog @
e FRoT A Far ol & i Fufa F I
S F ToT: FANNS Jumeafa 39dFd @us
(cher) 3T @os (AR) & Ta 7§ dfY @
BT S|

FAFH-2
TacarT yfaeafa fafaers
(2) 3uRfama (1) # B a1d & @ ge
sft, Rfaw 9 (dfw) & zar RsRT FHer
3T FaFrr F TP HR IEOE AT
TaTet A FIA gART AnfAA g

fafeas 60

11- 3od RfFgaAEd & [JAfATw 60 a1 & w@=r-1 & 3feaf@a &, & e W w5
2 # sfeaf@a Rfegs yfaraRa & A I rufa-

EIFH-1
CLLIGRCIGELE

60-(1) WT FHAUY A AWARY HEAT
3414/30-2-170tva-72 feai® 5 Ser$ 1972 &
o & 3k W agaEe #F @ Swer
IBFT 1000 To T 7 W g & Y 39
W#mmﬁaﬁﬁmaﬁmﬁg

TAFH-2
TagrT gfaeafa e
60- 3 RfATaAEd @ e
TAF FHAAR-
(F) S AHART FEAT 3414/30-2-170-UA-72
fRai® 5 Jar§ 1972 & ft awfda &, wew
TWEHER @R FHI-gAT W fadfa smeet &

@ @R AT AT W ARG T A™,  IFTER HTHERN ARSI G F FHAR I,

i 7 g Poell ww @€ 30 ReT 1 g @
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Short title and
Commencement

FaFA-1 TaFH-2
aaaeT fafaaes waearr wfaraia fRfaas

9 ad F T AFGIIUT I FT §HER (@) s 3WFd AR RaiF 5 Jors
N F 39 F IW FH @ FA A A A 1972 ¥ afdd 7 @), 9T @R wHT-way
N gtk w0 RF A gt a1 W fdld awew srgar Ry ameed &
a7 33T gU 30 R A Afia g eIl ITER HGHRM ARGFIOT I FT FHGR g
I

(2) 39 RAffww (1) F IqER aFqFOT F
v 37 qaufd ded daq W g daa,
HEIE el R Gfae ocar 3R IFew «
A FT Hcdl, I AE @, F SWEX gy
eft 3k 3w @ afesy @R, 3w, "o
T, geeill aRfa F 2 scarfe i sl
g f s

(3) 37 Affww (2) F el ¥ y=I AR
F A T TR F A F sfaw w R
S|

(4) W T wWFa FA F GEaew A
= ad I el S ARy FEAT AT
4-2367/% 202-70 feaTF 10 IacaX 1974 &
@y ufdd ARy wEdr fR{ed  (FEeE
ITHTT-4) WATI-4-217/59-202-70 RaTH 24
A, 1973 & & 7€ &1

T W/,
¥ FAR B,
af¥al
In pursuance of the provisions of clause (3) of Article 348 of the Constitution,

the Governor is pleased to publish the following English translation of notification
n0.4259/XXX-2-1146N-79, dated August 27, 1982:

NO. 4259/XXX-2-1146-N-79
Dated Lucknow, August 27, 1982.

In exercise of the powers conferred by section 45 (2) (c¢) of the Road Transport
Corporations act, 1950 (Act no 64 of 1950) read with section 21 of the General
Clause Act, 1897 (Act no. 10 of 1897), the Uttar Pradesh State Road Transport
Corporation, with the previous sanction of the State Government, makes, and the
State Government is pleased to publish in the official Gazette, the following
regulations with a view to amending the Uttar Pradesh State Road Transport
corporation Employees (Other than Officers) Service Regulations, 1981:

THE UTTAR PRADESH ROAD TRANSPORT CORPORATION EMPLOYEES
(OTHER THAN OFFICERS) SERVICE (FIRST AMENDEMENT) REGULATIONS,1982.
1.(1) These Regulations may be called Ithe Uttar Pradesh
Road Transport Corporation Emplouyces (other than officers)
Service (First Amendment) Regulations, 1982.
(2) They shall come into force atonce.
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2. In the Uttar Pradesh State Road Transport Corporation Employees (other than officers)

Service Regulations, 1981 (hereinafter referred to as the said Regulations), for the Regulation 4(1) as

set out in Column, | the Regulation as set out in Column Il, shall be substituted, namely:

COLUMN 1|
Existing Regulation

4. (1)(i) Persons who were the employees of
the State Government in the erstwhile U.P.
Government Roadways Department shall within
one month of the commencement of Ithese
Regulations, inform the appointing authority or
such other authority as the General Manager may
in this behalf appoint whether or not they want to
opt for Ithe service of Ithe Corporation.

(ii) if Isuch persons opt fot Ithe service of
Ithe Corporation, the terms and conditions of their
service shall Isubject to Ithe provisions of the G.O.
no 3414/ XXX-2-17-N, dated July 5, 1972 be
governed by these regulations.

NOTE- Copy of G.O. is Annexure 'A’

(iii) If such persons do not or fail to opt for
Ithe service of the Corporation, their service may
be liable to be terminated by the State
Government on the ground of the abolition or non-
availability of the post on the principle of last
come first go.

COLUMN 11
Regulation as hereby substituted

4.(1) An employee of the erstwhile U.P,
State Government Roadways Department who
was placed on deputation with the Corporation
and who has or is deemed to have offered for
absorption in the Service of the Corporation in
accordance with rule 4 of Ithe Uttar Pradesh
State Roadways, Organisation (Aboli- tion of
Posts and Absorptions of Employee) Rules 1982
(hereinafter referred to as the said, rules), shall
with effect from August 28, 1982, stand so
absorbed, and shall, accordingly cease to be an
employee of the State Government with effect
from the said date:

Provided that the terms and conditions of
service of the employees so absorbed in the
Service of the Corporation shall, subject to the
provisions of G.O. no. 3414/XXX-2-170-N-72,
dated July 5, 1972 and the said rules be
governed by these regulations

3. in the said Regulations, for the Regulation 7 as set out in Column |, the Regulation as set

out in Column Il, shall be substituted namely:

COLUMN I
Existing Regulation
7. The power to interpret the Regulations
shall vest in the Corporation in case of dispute or
doubt, the
Government whose decision shall be final.

matter shall be referred to the

COLUMN I
Regulation as hereby substituted
7. The power to interpret these Regulations
shall vest in the Corporation, in case of doubt or
dispute, the matter shall be referred by the
Corporation to the Government whose decision
thereon be final.

4. In the said Regulations, for the Regulation 9(XXV) as set out in Column |, the Regulation as

set out in Column Il shall be substituted, namely:

COLUMN |
Existing Regulation
9. (XXV) "Probationer" means a person who
is appointed as regular employees for the first
time on any post in the Corporation;

COLUMN 1I
Regulation as hereby substituted
9. (XXV) "Probationer" means a person who
is appointed as an employee on any substantive
post in the Corporation, and who is required to
be confirmed after satisfactory completion of the
extended period of

period of probationer

probation.

5. In the said Regulations for Ithe Regulation 20(2) as set out in Column 1, theRegulation as set

out in Column Il, shall be substituted, namely:

COLUMN 1|
Existing Regulation
20.(2) The Selection Committee shall

scrutinize the applications and require the eligible
candidates to appear in a competitive examination
Trade Test and or an interview as the appointing
authority may

decide.

COLUMN I
Regulation as hereby substituted
20.(2) The Selection Committee shall

scrutinize the application and require the eligible

candidates to appear in a competitive
examination Trade Test or an interview as the
appointing authority may decide:

Provided that the sylabus, for Ithe competitive
examination shall be such as may be prescribed by
the General manager from time to time.
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Substitution of
Regulation 22

Substitution of
Regulation 26.

Substitution of
Regulation 28

Substitution of
Regulation 33(3)

Substitution of
Regulation 51.

6. In the said Regulations, for Ithe Regulation 22(3) as set out in Column 1, the Regulation as set out in

Column 11, shall be substituted, namely:

COLUMN 1|
Existing Regulation

22(3) The Selection Committee shall consider
the names of the candidates on the basis of Ithe
records referred to in sub-regulation (2) and, if it
considers necessary it Imay interview them also. In
the case of technical posts, theSelection Committee
may also hold a Trade Test.

COLUMN 11
Regulation as hereby substituted
22.(3) The Selection committee shall consider the
names of the candidates on the basis of Ithe records
referred to in sub-regulation (2). In the case of technical
post, the Selection committee may hold a Trade Test.

7. In the said Regulations, for the Regulations, for the Regulation 26 as set out in Columnl, the Regulation as

set out in Column Il, shall be substituted, namely:

COLUMN |
Existing Regulation

26. The appointing authority may at any time
and with the approval of the appropriate Selection
committee remove from the select list the name of
any candidates who conduct or antecedents are
reported to be unsatisfactory;

Provided that, where such a person has
already joined the service, an apportunity to be
heard will be given.

COLUMN 11
Regulation as hereby substituted

26. The appointing authority may at any time and
with the approval of Ithe appropriate Selection committee
remove from the select list the name of any candidate
whose conduct or antecedents are found to be
unsatisfactory:

Provided that, where such a person has already
joined the service, an opportunity to be heard shall
be given.

28. In the said Regulations, for as set out in Column Il, shall be Ithe Regulation 28 as set out in Column I,

the Regulation substituted, namely:
COLUMN 1
Existing Regulation
28.A Probationer shall be given regular
appointment by the appointing authority, by an order
in writing. at the end of the period of probation or
the extended period of probation if-
(i) his work and conduct is reported to be
satisfactory,
(ii) his integrity is certified, and
(iii) Ithe appointing authority is satisfied that he is
otherwise fit for such appointment.

COLUMN 1I
Regulation as hereby substituted

28. A Probationer shall be confirmed by ‘'the
appointing authority by an confirmation order in writing,
at the end of the period of probation or theex(i) his work
and conduct is reported to be satisfactory.

(ii) his integrity is certified, and

(iii) the appointing authority is satisfied that he is
otherwise fit for being confirmed. tended period of
probation, if-

9. In the said Regulation, for the Regulation 33(3) as set out in Column |, the Regulation as set out in

Column I, shall be substituted namely;
COLUMN |
Existing Regulation
33.(3) If probation is extended such extension
shall not count for increment unless the

appointingauthority directs otherwise.

COLUMN I
Regulation as hereby substituted
33(3). If the period of probation is extended, Isuch
extension shall be

counted for increments in

salary,unless the appointing authority directs otherwise."

10. In the said Regulations for Regulation 51 as set out in Column I, the Regulation

as set out in Column Il shall be substituted, namely:
COLUMN 1|

Existing Regulation
51.(1) An employee to whom these regulations
apply, shall earn leave at Ithe rate of one eleventh
of the period spent on duty:
Provided that -
(a) When the total of his earned leave amounts to
one hundred and cight days he shall cease to earn
such leave

COLUMN 11
Regulation as hereby substituted
51. (1) The provisions of the Financial Handbook, as
amended from time to time shall apply to the employees
governed by these Regulations inrespect of the grant
and computation of earned leave as they apply to the
employees of the State Government.
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COLUMN |
Existing Regulation

(b) the maximum period of earned leave Ithat may be
granted to him at a time shall not exceed ninety days.

(2) Earned leave Ishall be calculated in the manner
given below:

(i) In cach calendar lyear 31 days carned leave shall
be credited to the leave account of each cm- ployees.
The credit shall be of 16 days on Ist january and 15 days
on Ist July each year.

(ii) At the end of first six-monthly period the credit
shall be carried forward to the next six monthly period
subject to the condition that the total of carried forward
leave and the leave to be credited in that six- monthly
period shall not exceed the maximum limit of 180 days.

(iii) in the case of employees recreuted on or after
January, 1, 1978 credited leave in the first six monthly
period shall be at a 2-1/2 days per full calendar month,
fractions dbeing ignored.

(iv) if any employee avails of extraordinary leave in
any six-monthly period, the credit of leave in the next-six-
monthly period shall be reduced by one tenth of the
extraordinary leave availed Isubject to a maximum of 15

days.
(v) In the event of an employee's retirement,
resignation, death or quitting service for any reason,

during any six-monthly period, the amount of credit of
Ishall
clause (iii) or (iv) above as the case may be.

leave be readjusted in the manner indicated in

11. In the said Regulation, for the Regulation 60 as
Column I, shall be substituted, namely:
COLUMN |
Existing Regulation
60. (1) An employee who is governed by the G.O.
no.3414/30-2-170-N-72 dated July 5, 1972 and is in the
pay scale, the maximum of which does not exceed
Rs.1,000 or Isuch amount as the Board may determine
from time to time on consideration of Government Orders
in this regard, shall be entitled to encash 30 days leave
in a year subject to Ithe condition that he has at least
two months earned leave to his recdit and he surrenders
30 days earned leave while availing 30 days leave.
(2) The amount payable for the purpose of encashment
in accordance with sub-regulation(1) shall be an amount
equal to the

COLUMN 1I
Regulation as hereby substituted
(2) Notwithstanding anything contained in sub-
regulation (1) the grant and computation of leave to
a workmen as defined in regulation 9(XXXV) shall
be regulated by the labour laws for Ithe time being
in force.

set out in Column I, the Regulation as set out in

COLUMN I
Regulation as hereby substituted

60. Every employee governed by these
regulations-

(a) as well as by the G.O. no 3414/30-2-17-N-
72 dated July 5, 1972 shall be entitled to leave
encashment in accordance with the orders of the
State Government issued from time to time;

(b) but not governed by the said G.O. dated
July 5, 1972 shall be entitled to leave encashment
in accordance with the general or special orders of
the Corporation issued from time to time.
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COLUMN I
Existing Regulation

leave salary on average pay, dearness
allowance, city compensatory allowance and
non-Opractising allowance, if any, and no
deductions shall be made therefrom on
account of the provident fund advances house
rent, co-operative Society dues etc.

3) The amount payable under
sub@regulation (2) shall be paid within one
month of availing of the leave.

(4) Other conditions regarding the grant of
such Icave Ishall be as given in G.O. no. Vita
(Samanya Anubhag-4) Samanya-4-217/X-202-70
dated March 24. 1973 read with G.O. no
Samanya 4-2367/K-202- 70 dated October 10,
1974.

COLUMN 11
Regulation as hereby substituted

By order,
SANT KUMARTRIPATHI,
Sachiv

qGAF, qUAR, 2 A 1983
WTealT 11, 1904 I FFad

3 YU THER
aRage HTHT-2
"g&aT 1092/diw-2-1146-t-79
qGAF 2 AT 1983

g

LN

wehrot

Qo3To-113

auRor @vs fafags, 1897 (rffAws d=ar 10 &« 1897) &t 4mT 21 & @Y 9fsad @sH URde
e sfafaaer 1950 (afafaasr d@@ar 64 W 1950) A 4RT 45 (2) (1) EART Weed ATFAAT FT TAT F+IF,
3o Yo Uod 3F URaeel o, Uo7 @R 1 ¢ w&igfa @, 3cav 9 U7 ¥5%F qRager oo ey
FRFRE & B dar RATaAED 1981 # FNRT = & Y Arafef@a _RRgaEa saa § 36k 1=

TFR 39 TEH 6 H IH1RAd FI4T 8-

3o 9T T WSS IR e FHE it @ @)

Jar (gfadr wneer) RfagsTaet 1983
(1) ¥% RfATATE 3cay 9T s W& IRaa e waad) (0wl @ @eT) dar wfarea & 3R
(gfachar wanwer) Rafagsmaeh, 1983 & s

(2) T& qed Iged NI
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fafesw 51 (1) #1 2- 3caR WY TS UsH URded A9 FAul GrRsRal @ @) a1 [fFgamEeh 1981
gfawmgeT (o8 vafeAa wearq RfAgaAEed wg1 = §) & RETAE 51 (1) S & w@er-1 & seafR@a & &
T ) TaFN-2 & 3foaf@a § & e w w@en-2 # sfoafaa Rftgs afvafa &= & s
3rgiq-
TaFe-1 TAFH-2
Faae fafas TacanT yfaenie At
51(1) ¥AS-TAT W I4T WAt wEaRad 51(1) T AT-EAT W IJgT  wAfda
toseF & vy 9 Rfayaee & ofda wit  srafwe tvsgw & wRue v Rfagamad @
FaREl T Ffoia srawrer A w@hpfa 3R moe afa @t w ERE w afSa sEwr #
¥ Ry F 38 yER anp F o 3 T5T sER ' Ffa R amve & Rvw & 3@ wer ey
¥ FAANET W a0 g & B S 3 T WER F FAARAT T AN
(2)3crﬁﬁwu)ﬁﬁﬂﬁm$aa§ﬁaﬁ g
Rfagw 9 @fw) & Tur TR FHER N T
Fraprer F TPy dR IwTOT qeweET gerd A
FTIAT G@RT ATfAe g

TS ,
od FAR Burdy

wfRa

In pursuance of the provisions sions of clause (3) of Article 348 of Ithe Constitution of India, the
Governor is pleased to publish the following English translation of notification no1092/XXX-2-1146-N-79 dated
March 2, 1983

N 0.1092/XXX-2-1146-N-79
Dated Lucknow, March 2, 1983

In exercise of the power conferred by section 45 (2) (c) of the Road Transport
Corporation Act 1950 (Act no.64 of 1950) read with section 21 of the General Clauses Act,
1897 (Act no 10 of 1897) the Uttar Pradesh State Road Trasnport Corporation, with the
previous sanction of the State Government, makes and Ithe State Government is please to
publish in the official Gazette, the following regulation with a view to amending the Uttar
Pradesh State Road Transport Corporation Employees (Other than Officers) Service
Regulations 1981

THE UTTAR PRADESH STATE ROAD TRANSPORT CORPORATION EMPLOYEES (OTHER THAN
OFFICERS) SERVICE (SECOND AMENDMENT)
REGULATIONS 1983

Short title and 1(1) These Regulations may be called Ithe Uttar Pradesh State Road Transport
commencement. Corporation Employees (other than officers) Service (Second Amendment) Regulations 1983

(2) They shall come into force atonce.
Subsititution of 2. In the Uttar Pradesh State Road Transport Corporation Employees (Other than
Regulation 51(1) Officers) Service Regulations, 1981 (hereinafter refered to as Ithe said Regulations) for the

Regulation 51(1) as set out in Column | the Regulation as set out in Colunun 2, shall be
substituted, namely:

COLUMN | COLUMN 11
Existing Regulation Regulation as hereby substituted
51(1) The provisions of the Financial 51.(1) The provision of the Financial

Handbook as amended from time to time, Handbook, as amended from time to time shall
shall apply to the employees governed by apply to the employees governed by
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COLUMN | COLUMN 1I
Existing Regulation Regulation as hereby substituted
these Regulations in respect of Ithe grant and these Regulations in respect of the grant and
Computation of carned leave as they apply to the computation of earned leave as they apply to the
employees of the State Government. employees of the State Government.

(2) Notwithstanding anything contained in sub
regulation (1) the grant and computation of leave
to a workman as defined in regulation 9 (XXXV)
shall Ibe regulated by the labour laws for the time
being inforce.

By order
SANT KUMAR TRIPATHI
Sachiv

3cal US WK
aRage HTHT-2
HEAT 2484/dA-21146-t-79
agaS oA 18 A 1983
g

LN

wehrot

FuRoT @os fafagsd 1897 (wfafawa d=ar 10 &= 1897) i &RT 21 & @y ufda #@s IR
e (sfafaws 1950 fAfAws @Ear 64 @1 1950) & URT 45 & IYUNI-2 & WUS (J) EANT Yaed
AfFTAl FT GANT FEF 3AR TU AT F5F IRGgsr I, T6T WHR A qF FFpfa §, 3caw w@wr
ST ¥sF IR A Fway Gsd ¥ @ie) dar Rffgaed, 1981 & AT woe & gwifa
FCAT &

3ca} Ve ST H5F IR Ad FATRY
(iRt & e dan) (qeir T
fafagamae 1983

wiered A 3R IREeT
1 (1) 7% RfATAEN IeaX Y3 T 5% IRaga FA FAad (IRwRAt F @), Ja1 (GRdT Fawe)
RfaTaEd t6¢3 F s
) g qed § Tged gRitl ook W& Hsd URaed oo Foart (FfAwRat @ @eer) dar (Rfawemaeh, 1981 #
RfAgw 51 St & ware-1 & sfoaf@a Rffgs 51 gfawnia s Rar s&em
4Ta-
Rfaga-51 gfawymas :
TaFN-1 TaFN-1
Faae fRfas Taeart gfaeuia fafaes
51 (1) FAY-TAY W IYT AT wrEaRge 51-FAT-FAT W IYT WANfAuq wEafae
tosgF & wifduter 5@ Rfayseeh & onfa @t ¥vs 9% & wRue sw RfagaEd @ afda it
FHARA W I sEwr B WPy Ak wrERE w Al sEwr f ow@sfa sk
o & R # 3@l yER o N A 7 usw amve & Rww # 3¢l yEwR anr g S 9
WEHR & FAARAT W a0 81 8 T TEHER F FAANET T A9 8 T
T ¥
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g









